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SHRI JAIRAM RAMESH: By whom?

MR. CHAIRMAN: And | engaged with the Government. ...(Interruptions)... The
Leader of the House met me... ... (Interruptions)... 1t is to the Leader of the House
that | must give... ... (Interruptions)... If you are asking... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, we brought it to their notice. They did not do this.
...(Interruptions )...

THE UNION BUDGET, 2025-26- Contd.

MR. CHAIRMAN: Hon. Members, we have Shri H.D.Devgowda, in terms of age and
experience, the senior-most Member of the Parliament and former Prime Minister. At
this age, his presence not only in the House but in Committees also is very
encouraging, inspirational and motivational to us. | have permitted Shri H.D.
Devegowda taking into consideration all aspects. He will briefly reflect on the Union
Budget 2025-2026 and the rest will be laid on the Table of the House.

SHRI H.D. DEVEGOWDA (Karnataka): Sir, | am grateful to you. | sent the message
that | am not keeping well; | will not attend today's sitting. Having the sympathy, you
have permitted me to lay the papers on the Table of the House.

Sir, the Finance Minister has gone into every issue. She has done her best to
give the support to all sections of society, not only one section. She has done her
best to protect the interest of the people. | congratulate her and the hon. Prime
Minister also. One brochure has been prepared by the Prime Minister. | have gone
through it. All details have been given. | don't want to go against your direction. There
are four issues. One, youths are coming to cities. Your goodself will understand. The
population of Bengaluru is one crore forty lakhs. Why? | have a note. As directed by
the Chair, | place it on the Table of the House. And the other issue is about the micro,
small scale and medium industries. | have a note. | place it on the Table of the House.
Another issue is regarding jackfruit. | am trying my best. There should be a board for
tamarind, jackfruit and jamun. | am not talking whether it should in the south or the
north. In Bihar, Makahana Board has been formed. In Southern States, the jackfruit
and tamarind is everywhere; even on the road side, it is there. If a Board is formed,
the youth will start making value addition products and they will not move to the cities.
That is one point. The next point is about the small-scale industries. | have given a
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note. Your goodself has directed me to do so because | am running fever. My
conscience did not permit me to remain absent. So, | have come.

MR. CHAIRMAN: Sir, place it on the Table. Don’t strain yourself.

SHRI H.D. DEVEGOWDA: | will just make one more point about the Godavari-
Cauvery linking project. Our leader is sitting here. Drinking water is a problem. You
know that. In Bengaluru City, nearly 1,500 water supply lorries are extracting money,
squeezing the poor people. | will leave it at that stage. There is only one point which |
will read. The hon. Finance Minister, after making the provision of Rs.1,400 crores in
the Union Budget of 2022-23 for the project, stated in her Budget Speech that all the
concerned States would be consulted in the matter of giving approval to the DPR and
implementing the scheme. This is what hon. Finance Minister stated. All our friends
demanded Godavari to Cauvery, if it is below Mettur, the link is going to be prepared,
what will we do? Give us, at least, the Godavari water. Karnataka is suffering. With
folded hands, | beg. The hon. Chairman has directed me not to speak much. | lay it
on the Table. | have prepared a note on the small-scale industries. Then, rural young
people are coming to the towns. We have to see how we can prevent this. | have
prepared a small note. Four different sheets are there. Jackfruit and tamarind Board
should be formed, like Makhana Board. | have given a note. | will lay it with your kind
permission. You have understood my difficulty and asked me to lay it on the Table. |
am grateful to you, Sir.

¢ “(i) Ever since the policy makers thought of the city as an engine of economic
growth, people in rural areas have been forced to live in urban slums. (ii)There has
been an uncontrolled migration to the cities in search of livelihood. (iii) There is very
little effort being made to ensure that people live a life of dignity in the villages. There
is no economic plan being made keeping villages at the centre. The villages have
become service hubs for cities. This has happened the world over and | do not wish
to say that India should reverse the whole thing all together. All that | am trying to
argue is that there is a need to balance this growth. This balanced growth will not only
help villages but will help the health of our cities too. They will make them more
liveable. (iv) The migration into rural cities and expansion of cities has also put a lot of
pressure on infrastructure and resources within cities. For instance, drinking water for
cities is already an issue and will only become bigger in the years to come. Housing is
another area that will create big problems. (v) There has to be an innovative

* Laid on the Table.
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development model that restores the urban-rural balance. We have to correct the
model to ensure our budgetary investments yield much more in the future. (vi) There
is yet another consequence of the distorted development model. Governments
unable to cater to the aspirations of rural and semi-rural populations have had to alter
their welfare models. Here again, they are not focused on building permanent assets
for the community or the state, but are mostly keen to cater to individual aspirations.
For instance, elected State Governments are less inclined on capital expenditure and
long-term asset creation but are focused on individuals receiving cash incentives,
direct cash transfers etc. (vii) | do not object to individuals getting guarantees in any
form, but the question is, what happens to permanent asset creation for the society.
We have to think of the future generations. (viii) In the recent decades, all that we do
when we talk of the agricultural sector is to discuss MSPs. We do not think in terms of
irrigation projects. With the pressure of a distorted welfare idea and unmanageable
guarantees, State Governments are left with no money to make big and long-term
plans. (ix) Even when | was prime minister the State Governments did not have
money to complete irrigation projects. Therefore, | had created the Accelerated
Irrigation Benefit Programme in 1996-97 with the objective to help States to complete
their irrigation projects. (x) Governments have to think of restoring this economic
balance to spend on assets that will bring long-term wealth and prosperity to the
society. This will also restore the dignity of the people. (xi) The Government should
seriously think of a legislation that will ensure that State Governments do not spend all
their money on guarantees but on building permanent infrastructural assets for the
society.

Sir, my next point is about establishment of Jackfruit, Tamarind and Jamoon
Board at the national level.

In the history of Parliament for the first time, | spoke on the importance of
Jackfruit & Tamarind during the recently held Monsoon Ssession, 2024 of the
Parliament. Both Jackfruit & Tamarind are perennial Horticulture crops grown under
low rainfall tracts across the Country. Even if all other crops fail, either due to
continuous drought or unexpected heavy rains and floods, still these crops flourish,
come to the rescue of farmers. Similarly, Jamoon has equal advantages compared to
Jack fruit and Tamarind. These crops cultivated with very minimal expenditure in
marginal lands. AI| the three fruit crops are considered multipurpose uses, where in
every part of the tree besides both main product and byproducts have multivarious
health benefits including huge demand in the pharmaceutical companies in addition to
evergreen trees contributing for ecofriendly environment. Despite these multiple
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benefits many farmers are not harvesting because of lack of market particularly
Tamarind in the last two years.

In view of these multipurpose benefits, many farmers started growing pure
crops across the country. There is a huge export demand for these crop produces
because they are grown organically. Considering this various usefulness to farmers,
rural entrepreneurs to take up Value Addition and Processing creating employment
opportunities and benefits to economy of the nation at large, there is absolute need
for establishing National level" Jackfruit, Tamarind and Jamoon Development Board"
to address end to end issues enabling sustainable development of these growers and
profitable marketing of both main products and by-products.

Sir, about MSME (Micro, Small and Medium Enterprises), SME require
separate tailored policies to sustain growth and competitiveness. | urge upon the
Government to implement the following suggestions: MSME new policy is the
turnover of up to 10 crores for micro, up to 100 crores small and up to 500 cores for
medium industries. It is appreciable. MSME have to strengthen because, in India, as
per the registered MSME, it is up to 5.93 cores, providing the job of 18 crores. Now,
my humble request to the Government, micro and small enterprises require separate
policy because, 10 crores turnover industries cannot compete with 500 crores
turnover industries. 500 crores turnover industries negotiate the bank rate of interest
as per their required rate of interest. But micro industry people cannot negotiate with
the bankers. At the same time, it is the same labour laws applies for the micro, small,
medium and large-scale manufacturing industries. Micro and small-scale industries
are different. Bridging the gap between the micro (Rs.10 crores) and medium
(Rs.500 crores) enterprises is significantly large, leading to most Government
benefits being availed by medium enterprises, while Micro and Small enterprises
struggle to compete. Hence, we all demand Micro and Small should have separate
reservation policies. The gap between micro 10-crore and medium 500-crore
enterprises is significantly large leading to most Government benefits being availed by
medium enterprises while micro and small enterprises are struggling to compete.
Hence, | demand micro and small scale should have separate reservation policy.

Exclusive benefits for micro and small enterprises: Currently, 20% of
Government incentives (subsidies procurement quota and financial aid) are reserved
for MSME. However, recent revisions favour medium enterprise, leaving micro and
small business at a disadvantage. | demand that the creation of distinct benefit
clauses to safeguard incentives for micro and small enterprises. The penalties
discourage financial discipline and early loan repayment. Eliminating them will allow
SMEs to manage finances more effectively. In this competitive environment, the RBI
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Governor has made a statement, and the circular is awaited. On 10" October 2024,
the Governor of RBI has assured that MSMEs will be allowed to prepay loans without
paying foreclosure penalty. But this has not been addressed till date.

Regarding Special Credit Linked Capital Subsidy (CLCSS) for Technology,
enablement for micro and small industries was Rs.1 crores for SC & ST. | request
that the present amount has to be enhanced to Rs.5 crores to all micro and small
industries. It is proposed that for MSME borrowers, the CIBIL score should not be
considered in cases where the bank has extended one-time facilities, loan waivers, or
loan closures, regardless of the nature of the assistance provided.

Here | urge upon the Government to exclude the CIBIL (Credit Information
Bureau India Limited) at the time of loan sanctioning. At the same time, reduce the
loan interest rates to 7 to 8% to enhance competitiveness and Exports can be
boosted in the global market.

| further request for a specialized banking framework designed to meet the
unique financial needs of Small and Micro Enterprises (SMEs), ensuring they are not
assessed on the same criteria as medium and small-scale industries. Jai Hind |”

MR. CHAIRMAN: Hon. Leader of the House, there is a request.
The remaining speakers are from your Party only. We will have Finance Minister’s
reply at 4.00 p.m. Kindly manage. Now, Shri Pradip Kumar Varma.

#t gdy PAR Al (AIRTE): 3N AU HB I, AT 1 Hold IolC 2025-
26 TR =T H HIT o BT JGER YT [hdT 8, 39D ol § 3TUehT g=ars HRal gl d
ey Uere |3} S U A9+ b fay 5301, Shact e farReoe &1 ged
IR Ih BT g, T8l a7 a9 2025-26 & b 1d Foic bl TaBRIT AR 2047
& foIq e IS #U & w9 H IR v g

[SuHTEe ($ g9 fars)) fer+75v 1]

3R YT #l, s TR AIG) it & 41 a7 & FAraeh faemr & ey vd
A S 7 IR frar 21 gote # wrivn wfg & fo SN, Sefir sk IsiR 9o
39 AR &A1 & faar 1= faRy e fear gl

S goIC D1 &g T HAT S &b -Ifcd H 991 &b (AT Bl 311l <=1, FH1ael
T BT GRIET HRAT, AEIH 9T DI h Wh I, ol &3 & e &l uRka
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RN, GIH ST U o el IcATET Bl dfegeh arsiRi H Jiereqeli a¥ic | ofdhy STl
T WY ¥ 2

YT DR AU Bl 12 ARG BYY DI Y Tb GGIBR U4 aRS TARIRDI & eIy
3T =TS UR SIEIYH ekl &1 AT 50,000 U A I THR Udh g U HRh
qEIH 971 Bl HY Ih 9T BT B 59 Ioic H fhar 771 2l

ARy IUGHTEIET HEISY], B9 SIRES & Al g9 WYHFIel & fb
3IERUNY FeT H31 ST BT BHEN W BAN IRES TR IRy &1 &1 21 I fad
10-11 991 & PRIBIA H B IR &b Folc H FRES BT (Y 79 I 7471 21 a9 2004
2014 TP BIIF Bl AXBR AT, Tl S8l Fof C HoAdRI H ¥ HRES Pl 56 TR,
90 HRIS BYY BRI [hY Y &, TEI g9 2014 H R 2024 T 302 UerRrd B gig
B BY o BeldRIA H H FRES Bl 2 A, 26 BUR, 444 BRIS HYY BN
Y 77 €1 ARA IREHR BT Ure H A1 266 Ffrerd of gfg g 21 99 2004 | 2014 TH
STE1 28,509 BRIS B AT ARES &I el o, I8 I8 UFe 9gdx 39 1 A, 4
BOIR, 373 HRIS BUY I Ygd s &) I ST & b ASRVg gerr #i1 Sif &7 3iR
goie H AT 4 /31 78iea &1 SIREE WR A2y ©y ¥ &7 &1 2

Ved & ol IOISHT Gl e & a1d &), d 388 |1 16 T[T 9 <@ T8 81 a9
2009 ¥ 2014 H ST81 SIRES B 457 BRIS BUY DI Io1C g YAlh Yeold &b [JhTE &
feTq garm o, gl ay 2014 | 2025 H Ig 7,302 RIS BYY T Ugd TIT 81 ARES H
s ¥ 1S [8T & 32 ¢ YIofded 9ol I8 &l 52,885 BRIS Bl dlNTd H el 3,070
fherIey 15 Yol s [ABTs S 8! 2| SIRES & 57 W 3Mqd I & w7 H
IRy forg S g €1 av 2014 & 91 919 | SMEUg YT #31 S & Aged W TTSIQ
B AIBR 3T T, T W IRTES H ol 436 Vol FATGAER T 3SR 1 gU 2

“YRIT SMET ST T by AMNATT & T&d T HAT S gIRT <97 o H
63,000 3MTfETHT AT BT 5,000 RIS I D ISR ST DI ATH TgATT DI Sl
ST IR B TS 8, IABT 95 I91 A9 SIRES & 2 AT aTell 81 X, 2800
IRIE T H IRES H 40 UHo Al AT fIemers 99710 17 %= & ... (99g Bt
He)..

Suqureget (sht aveam farsh) : A ueiv Sh, Y JAT oY

M INT FAR TAT 1 SHDT |l o4 IRES P A FHTS Bl el arerr 81 9%, H
daelS DRAT El STd A JATGROI GG H3M1 St & ~Ifed H UTSIY Bl ARBR A5 2,
9 A FHI IoIC H SIRES BT & G111 H &Ry qere |3l Sff iR AT
et =1 HeTean &1 faRIy WU A g=ydTe Bl §Y 37U a1 FHTR DR g

IUQITEIY (31 geea™ fars)) : <1, W RiEl
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1. Wi e ([ER): Suaveue A8iqy, 9ed WRGR & Iy fad F9=it amexofiy
ST T HAIIRA S &b gIRT UK [I<ia a9 2025-26 b goic & G H giel
& forg § weT gen g1 39 Foic # fad =it Sit &1 a1 Rl o’ T4 7, =@ gd @,
afeed g1, IR 81, SE1 &1, €xcl 81, IIH &1 AT 95 &, a4 Sl (18 718 &
I U Wl UK T 8, a9 2047 H FeEd AR 4R 3791 9IRS (I aer
T goIc FANS &, GAGATIRN 8 3R AN HO~ g1 §9 gofic | I H il
el a8 faer yawih 81, afew awmaeht 8, fawiid IRT 3 sneRfRrer gl
3T 919 WA, A1 BANT IRPBR, S FeTH IR & 3R R 1T, ST faeq 9«7 €,
TP Agd H TARI ARBR AR Folc BT ATHR B 981 I8l 81 30 <.
HAE RG8 Sfl, T § 3fe’ | TR Rl §, IADH] GRBR 1 2013-14 BT S
31T 3ifrH goTe T fhar o, Y o7 BT MHR 16.5 TR HRIS BT AT ISP 918
TARI WXHR 33 3IR g9 H TIAR gig 8l I8 & 31X 3T golc B JATHR 50.65
ARG BRIS BUY Bl 11 I [ | 9 SI1ET gig 89RT WRBR o Bl &l I8 Hd
B3T? UE PIg SITg A 781 §AT &, Ifceh I8 HIG] Sl DI GRENS W, S| 4fth I 3MR
$ee <l Jag A g7 &1 9 BRI A 3MTST BART < GI+1AT H U h & wY
IHR XBT 81 AT G H ST K DT A 8, G &, 98 bacl arms BI UTaR IR 81
g, Pad I B YIaR WX &I T8l g, P W T8l g1 Ig NoHRb I & §, ol
qifcrfehe fS=l 1 I 3T SHIFIHG fSmd 7 of ol 81 89R) TRPR
R BT T ATID HT A HU~ I g1 V8l 2, AT TS GIAT H AR DI AT
G1 ST 3BT Bl I8 4 o? BRI WRAR A YCER b I 331 81 5T8f g
geTel IR gIeTel 8Id ¥&d ¥, IS 89N IRGR & 9T ITe < Iy sid U] faue
&1 H) PIS IR AR) TRBR & fhdl 737 B IR T It W} 721 ST Ihar gl 59
goic BT UROTH 7 FM? 39 goic &1 YRUH IRIE 3 gRb 81, 2a-ufrerd wod
FR1e1T SR Wil 3R Goru ey gfaemd g Ig! 1 =ifey| fier 81, wieed 81 3ik
S ARI AISil BT ROMH BT 6 Teh ST g3l HIRT 81T, WIRA & AN & 8=l U
AEPRIEC BT 59D oY BARY O w31 Si 1§91 Bl Hedl Bl gl 594 YRIdheer
2, TIUHUHS ©, $dvcic § 3R THOIe ®1 59 ORI & forw R fo 54 A
Agearssl Yee (a1 81 g1 RbIve R 81T, S8 81|

HBIGY BRI WRBR 1 HY & o7y, THTHTHS & o7y 3R s<ReHT f[awR 4
& a1 5, § 39 W IET T8 S, Riife g9 i e &1 & w5 e g
HBI5d, H [d8R & I H o1 A ..(qHI B "e)...

SUqHTETE (31t TTIr fars) : A Ge, HUAT U1 HINUT AT BT

S1. W e : we1ey, | R & 9 d S =g

SUqHTEIE (31t gTea fars)) : A 9ew, UAT HIE SIS

Contents Page t



104 [ RAJYA SABHA ]

1. W9 R : & fase T g

SUaUTy (SN g™ faarsh) : MU SioHT 98 HIRTU| 21t 37feey U-Te, 319 79T
YTYOT ITRY BHIFIT

3 e W (SIRES): AFHIYI SUGHIEIe Halad, I3l 39 Joic UR qil &I
3R o1 B¢ 3MUDT 98 -9gd g=Iara|

SuauTest (3 g9z faarsh) : snfecy S, 3mas ur Ut fie 2l

2 e TNIE (IRTS): Heled, GauYH H 39 gRa¥l 3R ST BB R] goic
& oY Ush TRI9 919 & 9, TR Al & 9, WK Al & ollel, 9 &b JLRAT JHHA1
3R AT T W3 St T BTfae g=adre el g

IUFHIE HBIG, BRI IRBR - Algeradl, faami, gamsii, wsl, afed,
affeardl, |l FaTSll, A a9l & (oI qeb-ii! R 3iR = ARIRS Ffaansii &
ey § JYdYd [ fha1 81 AR I8 o IRES, Sl Udh Mfdrl STl aga
Y &, 9 S9h dR H gadKI §U YR BY & b eRcll 3f7a1 SIS Ui by &b
A 59 goic H 80 BOIR RIS Y 6T YIad= {HaT T 81 78I, 470 I SUTST
Ul HiSel AR femerdl, fT4 ar o feardt el el wpell 1R1ef &1 S
eI Bl

TE1ed, e I (Y & w9 3 U g=RIR, S e Fieea a9y iavTd
TR fHA Bl IgarT I & dR IR S S 8, S IaTHR 41 B9TR Bls vud fhar
ST, U 95 HecdqUl had ol Heled, b | Tid I ATl g, HRd idl Bl <9 8,
g & foram g4 2, o g S I5Hr &6 9109 9 Idd IR qeid | Sl
RTRT g St 7 {1 1 <1 BT B e (haT 8, I8 folg H =T <msdl §
o H rhaR S o1 fob STg fHAT &1 Wil DR BT T AT AT, A1 Al 9 F Iodl
oft &b 92T, IS e AT, WIS e AT ? fUarsi i ¢ 3 qud 9, offdhd 9¢ & urd
U1 STE1 BT AT| 98 AR H 37U Wd H BAel A8l o uTar A1) fHAr Al 3R
fOQTST, ST I 1 HEIed, I fharl &l 37ikdl b ARG3TT DI UIe= BT H1H TETTHA
it < opaT &1 SMTST fh AT ST Ye e, AT AR Wl § B¥Iel ST T DT DR 8T
g1 31 4 ¢ 1 <27 31TSTQ B9 & 918 84 Al 579 YR ¥ Mg H FHedl Febi IR
eI o, B ASH IR Il T8l UK U, IRAN &b HIFH H 59 &pdl I o, ol Bl
HSH YR 8! gl U 2, USISAT IR el §U, 3TRI H ekl §Y, SiTell § Il gy 7
PRI B R T HRP SId 8IS WPl S 2, A1 UHT I o7 1 9 Ju-t § i
UG TSh Q- DI B ol BN A THAT UMW T AT &b ATETH |
T JTed Sl 71 §9 BRIHH Bl Y6 [Tl ST TSb a1 DI UAT IH DI 3R
RS I HHILTA! & b 3T 19g BIF & 918 2002 H, 1Y 3fee (8Kl
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AISTUT Sif 7 SRS 19 $ Rl el & gafordn g § g9 AT B JOATT Bl
Y ST 39 97d o T8 B

ABIGY 25,000 IRETAT, S o9 TRATS €, =9 TRI9 oiT I8d 8, fod t8a
2, 7 BT fha b & 9T H Feofl SUSIIAT AT, Tl BT AT, ifhT TR e
TS YT AT| I8 ATSIPhel Bl TIFbT Gl -l WHAT H, SIS H ST ATI SIET ART, 7 AT
Gl H Feoll R ISR ST &Y, <IfdT d A1 A1 o) | JIeIR uged| off I1 ugd e
Tt off| A TR ugEc |l oY, I Heoll fqehcdt 781 20Tl 59 Heofl &1 fdebedt off, ar
o 981 wR afssrar heapdx orar AT 7 AT fS=iferar & 3fi=-ui= <187 | 99+ &l
BT BT ATI 31T FITH S bl < § b Ta &1 fhare 91 amas, i gt
$HRh ISR H ST & AR AT D Feoil 3R ST Al el HRal 2, SHDBT Ied Jod
I BT BTH BT B

HeIed, § el R q1d HRAT IT8l gl 89 ART R4 3 9w o, S 3 9 o
o5 o TR | 92 IR, 3T AR, THI HRd ¢~ 9 I8l 8, 89 Al 1 ITD] B4l
A @ 81 AT, AT qad H X5 Alal Sif & -qed H MR AT F37 S,
3R AR Sl & Fhel FATAT H $9 UHR Bl ¢4 9l Yal ol A81ad 2004 H 14 b
d, 919 B & IRGR o), I9W T8 3 T8R! ol Sft 9 SRS I H
PHISTAT W TOIRIENT BId §U, I A Uh Vel AT Bl RIATAT4 fohdm o1 59 < au1
P DI Bl IRBR Tall, 9 d 39 A8 TR Udh TR BT ol ¥l 8] X 91Y| 57
2014 H YRT 91 &b ofTel S b JINT FITHAT g9, ) RIS YT ofTs doill 3T daf
IR ol & A1 S+ Il I8! 8 3R QBT H, g § I&+ dTell ATITY-98+, SiTell § ¥&q
SRR TH §Y ER Fle BT B Rl ol U B IR A7ar- U, i &1 sefiaie
97 & JIE] U HA1 3R 39 TN Bl UT Bl Heled, 59 doic & q1egq I, §
HEAT AR b b § g A AT g, HH a3 b AN, (A AR Dl Sl S <l
TS T ...(A9T Dl €Y.

SuguTege (2N gaear fars) : snfeed uare S, F9Te By |

AN e T™IE: T2 12 TG B Sl AfSTS! S T8 8, AN SHD! IRTET B DI B
PITB EI

SUFUTEE (311 I9aR farsh) : JATIehT HIYuT FHT 3Tl
s} anfecy w¥ITe : wEiey, Udh e oik SRy

SuqHTege (31t a=ear fars) : T2, AUt AT FHIG gl
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s} anfed yIe : 71Td 1 TR Afh U b 9T H ...(FILH). .

Suqureger (S gavam farsh): S WS RIS TG RAT SIHT HTYoT FH1w
T3 ...(FHI B Teh)...

7} SMfeeT 9Te : 95 -9gd g=IdIa|

S IMAE ERONUTS  AIBRAT (ORI ): AT STFHTEIE Sil, § 39 e H goic b
FHAT H I & foIy ST goTl g1 99 Ugel, § feell & weg Siid & forg Ay
TS AIGT ATBd DI gRIdIe o1 ATedl gl AIU-B1-12, FAR T8I Sil Bl 4 g=gdTs
a1 ¢ 6 1wl 999 & 919 el # diomdt &1 2 R 2 iR dioidl & wfid
HTIDHAT DI I T=IaTE A1 g [ Io1+1 UTel o oIy 3resT &4 6T 81 e -g1-|m, |
f&eel & AaaTdmell ®I W g=IaTe <1 Aredl § b s9RI |l J1el QR TS 3l 5fgd
AT & 3R TP R 81, dfcd TH-d9 IR SIRI <) 'R a1 fean sa 91
HITg FT 81 Gohdl & ..(FALH)... 3T #_7 a1 GiQ1 § 3ue! a1 gar gl I8
FIRNT [FHTH BT Ioic Bl I8 goie TRId, AT, fhar R a1 &l &g H IGHR
T AT 81 59 9oTc H olex se¥c !, RaciiFr S iR {9y YR T&r, P 5 3fSY]
R MR e T 21 59 goice § f$fiiea gfear w faviy R fear 1ar 81 <91 R H 56
3R QRIS ST B gg1aT faaT ST 39 v go7e & grae= faar a1 8

HEIGY, $9 goic H fR16TT, PIerel 3iR 3RIY o fofy WY fI=IY UTae €| S ™
URT AT BT MR G147 had Urd oId I daThY S oG BN+ bl b Hal &,
Y g% FH1ST Bl 1Y AT $9% A1 B, e el WX IR SUAIR &g
RATUT B B TNYOT B 75 Bl HAR AR R I &b STIR & foI7 TAd el
N &b SRUATA H S IR R Hex Tifud fay S

S oI H 18 IR 9R < g 718 111 T ol grar faam 1 21 anivr wR
TR Al U 1S ©F 919 S I8 2] I¥BR] ATl H Ug+ dTt g<di § IS~ I bl
JIAT 31 o Ty 50,000 Tl H et [EHRNIT YARTRITSAT AT BT U foTed
TP HfSH Biotel W 81, foTTdh HROT 75,000 AfSHA Al @l ggrar e
ATAT BT HIShel IR &b folY fIa=r I 3= I T | 81 ST US| S8 /R H 500 7Y
asclAgS UfRUT 81, ST SR garsii | iered ih gl aradl bl
e FraRar Suaer 8|

AR, AT ST & 2T H Hs AT ¥ 80 BRI AN DI JT TS el 38T 21 I8
ﬁﬁﬁw%?ﬁglﬁﬁopp%itionW@Eﬁmaﬁjﬁ@ﬁéweﬂ?m
s AT foRTg o7 32 B I8 T 91 21 ARG Dl o 1T el 87 7, a8 1 Ala)
ATed & 219 A el 81 81 IR BRI TRIdl Bl U= H3A1 MY AToT1 BT o1 et
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THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): Hon. Minister of Finance to
reply to the discussion. Now, hon. Finance Minister.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRII\/IATI NIRMALA SITHARAI\/IAN): Mr. Vice-Chairman, Sir, | guess, more than
90 speakers have participated and | thank them. The last count when | entered this
House was 88. Now, | think, subsequently, four or five more have been added. More
than 90 speakers have participated in this debate. And, | am grateful that they have
spoken so much in detail about the various provisions made in the Budget. | will try to
answer most of their concerns, questions, seeking clarification by grouping the
questions and concerns raised to broadly about 16 different categories. They have
been grouped and | will try to speak about them.

At the very beginning, | would want to underline the fact that this Budget has
been made during a very difficult time. The challenges, particularly the external
challenges, are very, very severe, most of which are beyond even any projections or
predictions. There are no models that you can build and understand how the trends
will be because they are very dynamic and they are changing by the day. So, it is very
difficult to reasonably plan up for a Budget. But despite that, we have tried keeping
the assessments as close as possible to what can develop keeping India’s interest
top-most. This immense uncertainty is still playing out and many Indian imports which
are very critical for our economy to grow are also going to be left with uncertainty. We
are trying to make sure that the Budget somewhat, at least, foresees all these and is
ready for such eventualities. But, even as we say about these things, the Budget has
very clearly identified the difficulties that are before us. Of course, all these years,
possibly even decades, we have been talking about globalization; now, we are facing
a situation of fragmentation of the world. The post-Covid times has made States to

Contents Page t



108 [ RAJYA SABHA ]

borrow, not just Indian States but countries to borrow to meet with specific difficulties
that they have to face and also hand-hold people, and at the same time, give growth
impetus. It has led to a situation where countries are borrowing, and rising debt is a
problem whereas fiscal prudence has always been the matter which gets advocated.
People tell that economies will have to be managed more fiscally, prudent-wise.
Globalization versus fragmentation, which is a reality; fiscal prudence versus growing
global debt, which is a reality, and, everybody wants to have free market situation but
you have aggressive tariff barriers and non-tariff barriers. You are facing a world
where a lot of talk goes on about to keep the markets free, but no one country wants
to have free market when it comes to their interest. With all this, the usual practice
would be that you will approach multinational institutions to seek redressal or to seek
handholding. Multilateral forums have also become today very diluted. They seem to
be there but not really exerting themselves even with the given framework of things.
Bilateral partnerships and regional forums are the ones which are really governing the
situation. So, much contrary to all those principles with which the world has moved in
terms of an economic order is all going through a major change.

So, the uncertainties can be defined in some terms, but you really cannot
predict what moves. In this situation, the first advanced estimates from the NSO has
said that India's economy will grow by 6.4 per cent in real terms and about 9.7 per
cent in nominal terms. In the Budget this year, we have kept our goals in such a way
that we are able to accelerate growth, secure inclusive development, invigorate
private sector investments, uplift household sentiments and also directly or indirectly,
to enhance spending power of the Indian rising middle class. In all this, we have seen
that there are four groups of people that if you touch and serve, the impact will be
across the country--gareeb, youth, annadata and naari. Therefore, every scheme
that we have before us, has something to bring in terms of benefits for these four
large groups.

Sir, | want to take a minute to put it before this august House. When we are
talking about capital expenditure--because | have heard quite a few Members
speaking about how capital expenditure is probably coming down, the shift is now
from moving away from capital expenditure to boosting consumption--I just want to
highlight the thought about or the idea of effective capital expenditure. What it does
include is core capital outlays in the Union Budget and also the grants-in-aid for
creation of capital assets to the States. Though the grants-in-aid for creation of
capital assets is accounted as revenue expenditure in the books of the Union
Government, yet they go to the States to create capital assets and, therefore, they
are also effectively, eventually, only capital expenditure. In the Budget, 2025-26,
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which is before us, the effective capital expenditure is projected at Rs. 15.48 lakh
crore as against Rs. 13.18 lakh crore in the RE of 2024-25. So there is just no
reduction in capital expenditure. But even more, if we take this together with what is
done by the public enterprises, they are independent of the Budget, they do their
own. But they also account for the capital expenditure. If we were to take that also
on board, we take that public enterprises raise from their own resources when they
invest money for capital expenditure, they do it substantially. So, if | were to include
that for the year 2025-26, the capital outlay which | would define as effective capital
expenditure, is likely to be in the range of Rs.19.80 lakh crores. On the concern
expressed by some Members, which | take up in detail a bit later, but right upfront
saying, “Have sectors been denied money? Have some sectors received lesser than
what they received last year?”, | just want to assure the House in terms of the
numbers that have been presented in the Budget and restate them. Sectoral outlays
for 2025-26 - agriculture and allied activities, Rs.1.71 lakh crores; Rural development,
Rs.2.67 lakh crores. These are already given in the Budget. It is before us. Urban
development and transport, Rs.6.45 lakh crores; health and education, Rs.2.27 lakh
crores and defence spending excluding defence pension is Rs.4.92 lakh crores. So
we have not cut down on any sectoral allocations. The total resources being
transferred to the States in 2025-26 is Rs.25.01 lakh crores. Resources being
transferred to the States show an increase of Rs.4.92 lakh crores over the actuals of
2023-24. So, the portion which has to go to the States is also not cut down. On the
contrary, substantial increase has been made in them. | have spoken specifically
about capital expenditure and also sectoral allocations. Because this is the Upper
House, where very experienced Members coming from various walks of life are here
and Members, who have been in Governments, are here, | want to highlight a feature
of Budget-making in the last four-five years, which speak for themselves.

Just two examples for each of the years, which is very important considering
that Members would be eager to know as to how public finance is being managed.
Sir, | begin with a contrast, not so much for talking about whose period it was,
whether it is my period or your period. But when crisis hit countries, when crisis will
have to be managed and when managing crisis, you will have to adopt some methods
and post that the revival, in that sense, | would like to just compare between the
global financial crisis as opposed to the crisis of Covid-19, when Indian Government’s
attempt resulted that India became Fragile Five whereas after Covid, the attempt that
has been made with targeted support to people who needed help, has lifted India
from the position where it was in Fragile Five post Covid from where it was to where
we are today, on the top five economies. So, the measures that have been taken are
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not attributable to one Budget itself. It has been sustained over several budgets since
2020. | want to highlight some features about that from each of them. For instance, in
2020-21, Budget reveals recurrent themes. From then, it reveals recurring themes of
transparency to foster credibility of Budget making, reforms to capitalize growth,
targeted social security and use of technology for obtaining value for public money. |
think it is a very appreciable point. Today, all over the country, concern about how
effectively the taxpayers' rupee is being spent, is widely heard. You hear from
different sections of the society talking about taxpayers' money, which is a right
concern citizens should have. | just want to highlight that in 2020-2021 Budget, we
brought in the element of transparency and strengthening cooperative federalism.
How did we do it! We took a big step of bringing on board FCI, the Food Corporation
of India's off-budget borrowing of about Rs.1.2 lakh crores onto the Budget. We
said, ‘Yes, it might hit us from the point of view of fiscal deficit, but we will have to do
it, bring in credibility to the budget making and transparency.” We also strengthened
the partnership with the States. It is that year that not because Finance Commission
has recommended it, not at all, but we brought in a 50-year interest-free capital
assistance to the States, which was not on the basis of a recommendation which the
Finance Commission gave. But we started the process then, and when we started it,
we just extended Rs.12,000 crores to the States saying, ‘For 50 years, you take it.
No interest to pay. You can go ahead with what you want to do in terms of capital
expenses.” All States! All states, no State left out in that. And, that Rs.12,000 crores
of 2020-21, today for this year, has reached Rs.1,50,000 crores. Fifty year interest
free! Budget for this year gives Rs.1,50,000 crores for States. They can choose the
projects they want to do and complete it as set building. So, that has been started
from 2020-21 and every year some amount has been growing and it has reached this
level today. In 2021-22, again, fiscal transparency and technology adoption was taken
up for the Budget making. We regularized long pending, outstanding dues. And, this
is very interesting, Sir. And | am sure the House will appreciate this point that we
regularized long pending outstanding dues amounting to over Rs.81,000 crores
payable to the States under devolution of Central taxes for the period. So, | was
astonished when | started working on it. But | am glad to say that we resolved it.
Rs.81,000 crores, for the period, beginning 1996-97 and till 2017-18, we had to do the
calculations to make sure every State, of this due of Rs.81,000 crores, which has
been pending over decades, is given that money back. We did that in 2021.

Hon. Prime Minister has been Chief Minister of a State. He knew the difficulties
of States and he said, ‘Please, sit and clear this up. | don’t want this waiting. It has
been waiting since 1997. Clear it.” Sir, we had cleared Rs. 81,000 crores in the year
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2021-22. | am very happy that we had sorted that out after consultations with States. |
told you, previous year, we took on-board the Food Corporation of India’s amounts
which were off-budget borrowings. This year, after having given States their dues
pending from 1996-97, we took on-board the off-budget borrowings of urban
housing of the Ministry of Urban Development. Sir, Rs. 33,000 crores, which were
off-budget borrowings, was brought back onto the Budget. It means, we have taken
the responsibility to address this. And, we also prepaid it. | would like to highlight the
fact that clearing debt prior to its due time has also been methodically taken up in
each one of our Budget exercises. That was done in 2021-22. And, the third step is
use of technology. We used technology so that States and Centre will be clear as to
where money lies, they can see flow of money and see where the treasury is receiving
money for which project and, therefore, go ahead with State's contribution and build
that. So, there is a single nodal agency for timely release of money, with technology
driven, so that everybody knows where the money lies. It was brought in 2021-22. It
has actually reformed. There are later instances which | will explain about how that
has helped us to see where money is lying idle and, therefore, to that extent, borrow
less and pay less interest. So, it has helped in fiscal management.

In 2022-23, debt consolidation was given a big priority. Strengthening States'
liquidity position has been a big priority. | will just give an example. Hon. Railway
Minister is just sitting next to me. We have commenced complete financing of the
capital outlays of Railways and Highways from the Union Budget. So, this has
lowered the cost of borrowings for Railways for their projects and, as a result, today,
we are able to speedily fund their capital investments. We also advanced -- this will
be very much in favour of the States -- the devolution date. Every month tax is
devolved to the States. For years, it had been done on 20th of the month. We said,
‘Why should it go in the middle of the month? Why can't it be paid earlier?” So, we
moved the date from 20th of the month to 10th of the month itself so that States can
get it earlier. That was done so that the cash position in the States can be improved.

Sir, we also did one more thing for the Budget. Every year you have your
Budget Estimates given during the Budget presentation and in the middle of the year
suddenly one programme loses enough money and they say, ‘We need more. So, will
you raise it in the Supplementary Demands for Grants?” Well; there was a practise all
the while to have three times Supplementary Demands. So it had two implications —
one, your estimates were going for a toss or your estimate itself was not based on the
data which you get from the ground. And, therefore, we wanted to streamline that
and from that year, 2022-23, we brought in a fairly clear system of having
Supplementary Demands, but only twice in a year, so that you are able to bring in a
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BE which is far more realistic rather than go along the year and keep adding
Supplementary Demands. So, we have brought in that kind of a discipline for
ourselves much more than for anybody and that is paying adequate rewards.

Last year, 2023-24, we made sure the taxpayers get a relief. So, the new tax
regime was brought in and we made it as the default regime, so that unless a person
wants exemption, he will be part of the New Tax Regime. But, if he states that he
wants to be in the old, he can still be in the old, if he thinks he is better off in that. So,
we have brought that in and we also raised the tax limit; meaning, up to Rs. 7 lakhs
income, you don't pay tax at all in that year. It means, marginal relief being given to
the taxpayer. That an individual doesn't need to pay tax up to Rs. 7.27 lakhs was
brought in 2023-24. Of course, this year, we have gone up to the level of Rs. 12
lakhs.

So, 2023-24 also saw a special scheme for women, Mahila Samman Bachat
Patra. We brought it in 2023-24 with very high interest for them, so that they benefit
out of that money. We also doubled deposit limits in senior citizens savings schemes
and monthly income schemes. So, that way, we were continuously bringing changes.
And if | come to the current Budget, Sir, you will see the trend is continuing; that is,
the new instrument of service limits in 2024-25 Budget, the July Budget, means,
Ministries will be given higher limits up to which they can spend. This has been
recommended by the PAC. We also consulted the CAG and we brought it so that
Departments will have greater flexibility in spending more rather than for small
amounts coming and seeking appropriation from the Supplementary Demands. So,
that has given more facility, more freedom for the Departments to spend when they
have an issue of a priority spending area. This is the fourth time since independence
that such a review has been undertaken and we have brought it in this year in
2024-25.

Similarly, one other major reform that we have brought in was that short-term
T-Bill borrowings have been drastically reduced. This has contributed for greater
liquidity in the markets and financial system so that private borrowers do not suffer.
The Government does not get into the market and crowd them out. That situation
shall not occur because we have now chosen to have short-term T-Bill borrowings
drastically cut down. We also did a buyback of G-Sec for about Rs. 88,000 crores.
This one single step has resulted in interest saving of about Rs. 5,000 crores, apart
from infusing liquidity in the system. So, other than what we do through the schemes,
other than what we give through devolution, for managing the taxpayers’ rupee far
more efficiently, these are the steps that we have taken and repeatedly proving to the
taxpayer that paying the tax truly is going for nation building. So, we have also, in the
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July Budget, shown very clearly that we will have a debt consolidation pathway, and
that pathway will enable our Government debt to be brought down closer to 50 per
cent of our GDP from nearly 58 per cent, where it is now 50 per cent plus minus 1 per
cent, by 31st March, 2031. That has been explained in the Budget document of last
July Budget.

Sir, again, if that is the trend through the Budget-making and the effective use
of taxpayers' money, questions were raised if the fiscal consolidation has been at the
cost of spending. | think, in the brief opening remarks itself, | explained how there has
not been any reduction in the money being given to the social sector. It actually
balances available money wherever it is available effectively, and that is not cut down.
But if questions are being put about that we are giving lesser now, whereas the
project demands more, | broadly highlight the fact that the cost technology is now
available for both the Centre and the States. You can see where the money is lying
unutilised. And, if that money is utilised, bills are raised, we shall immediately fund the
money to the States. Now, whether it is lying in the treasury, whether it is lying in the
SNA account, which is for a particular scheme, money is lying and big amounts are
lying in various big schemes across States. | am not pointing out for one State or
another State or a third State, but money is lying there. It is the money given, and
many times borrowed money. If it is lying there, am | expected to borrow more money
and put it in there and keep in the interest or is it better that you use the money and,
post that, | can borrow timely and give it to you? Or, if | have the comfort of my
revenue, | can even give it. But that which is lying ‘unutilized” today is available for the
Governments wherever they are, State or the Centre, to see and to use it much
before demands are made for additional resources. | wouldn't get into reading how
much is lying where. It is part of the Budget set of documents. You can see it in the
Budget document which is available and it is in the ‘Annexure Statement 4AA.” So any
hon. Member can see where in which Scheme, the money is lying within their State
and use it far more effectively; and that would only make efficiency far more for the
taxpayers’ money.

Sir, | have already said about the money which is going to the Schemes. So |
wouldn't take more of the House's time. About growth challenges, | understand two
hon. Members have spoken about it. | think Sulata Deoji from BJD and also hon.
Member, Kapil Sibalji, spoke about it. It is a matter of fact, as | said earlier, that there
are challenges. There is no doubt about the challenges that not just India but every
country is facing. For India, in particular, to explain why the Quarter Four growth was
low and why we think it is manageable in the forthcoming quarters is because of the
adverse weather conditions which prevailed during the year. Excess rainfall in some
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States, drought in some others, and also due to model Code of Conduct because of
the Lok Sabha elections, most Departments could not spend their money in time. As
a result, the multiplier was not as much as you would calculate when you spend on
your capital expenditure.

Sir, the former Finance Minister, Shri P. Chidambaram, has raised quite a few
issues and | have answers for all of them, answers based on data. | understand he
has also communicated with me through a letter that he is unfortunately not going to
be in the House today for unavoidable reasons and | appreciate him communicating,
saying that ‘he is not going to be in the House.” But, nevertheless, because they are
very important points, | will try to give answers for them. Talking of unemployment ...
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SHRIMATI NIRMALA SITHARAMAN: | have conceded that. Sir, he had asked a
guestion saying, the PLFS data has been released. The PLFS has said that
unemployment rate is 3.2 per cent. The same PLFS says, youth unemployment is
10.2 per cent, and the same PLFS says, unemployment among graduates is 13 per
cent. So his question was: Then how does PLFS conclude that unemployment rate is
3.2 per cent? | have a bit of a discomfort, Sir, in that. It will be untypical of me to
answer the way | am answering it but | will do it with due deference. The blunt point
is, there are subsets and the lot are different lots. They don't sum up to become the
average which will have to be something else. You are comparing apples with
oranges and then clubbing all the three and say, ‘How come it is 3.2 per cent!” The
former Finance Minister, | am sure, -- and | want to say this on record -- is aware of
it, but he still threw that question at me. With due respects, | want to tell him that 3.2
is the overall unemployment rate for the entire population, whereas when you are
talking of youth, it is a subset within which they are calculating the total. We need to
improve in each one of them; there is no doubt about that. But to think that these did
not add up to give a mean average is wrong. They are different sets. So, | leave it
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there. | would think, ‘Oh! | am surprised to hear that from the former Finance
Minister.” | am not saying that, but yes, it surprises me.

Sir, he also raised a question. What is the difference between the new
employment generation scheme and the PM Employment Generation scheme, that is,
PMEGP? Again, they are definitely different. Why are they different? The new
Employment Generation Scheme, which was announced in the July Budget, had
three different schemes within it. There is one which will take care of first-time job
seekers. There is a particular scheme, a particular provision, which has been given for
them. It says that the first-time job seeker would be given a certain amount the
moment he is taken in, and so on. There is scheme ‘B’ within that set of three, which
is job creation in manufacturing, where we incentivize for the employer additional
employment that he will bring either of a first-timer, or of somebody who is moving
from one job to another. So this is linked to employment, and first-time employees
are given that kind of attention much more. An incentive will be provided at specified
scale directly to both the employee and the employer through the EPFO route. So, it
is reqistered, it is transparent, everyone can see how much is going to which
employer and for which employee that he brought in additionally. And, that scheme
will last for four years. So, for four years, if the same employee continues with the
new employing company and the employer, the incentive keeps flowing. So, that is
the second one. And the third one is to support employers where all additional
employment within a salary limit of one lakh rupees per month will be counted and the
Government will reimburse employers up to 3,000 rupees per month for two years
towards their EPFO contribution for each additional employee. So, the new
Employment Generation Scheme had these three distinct employment generating
schemes, whereas the PM Employment Generation Program, PMEGP, is one of the
flagship programs of the Ministry of Small and Medium Enterprises, MSME. It assists
prospective entrepreneurs in setting up new micro enterprises, particularly in the non-
farm sector, for generating employment by providing margin money and subsidy to
the bank loan. So, the character, the nature, the purpose and the method of PMEGP
is this and, in the PM's new scheme of employment, there are three distinct
components. So, as a basket, the three distinct components versus the PM
Employment Guarantee Programme are totally two different things. So, the difference
between the two is what came as a question. This is what | would like to give us as
the answer.

Sir, there was also this question about high inflation, food inflation, which was
asked by several Members, former Finance Minister and others who joined in. Now,
as per the data released yesterday, the CPI inflation for January "25 fell to 4.31 per
cent from 5.22 per cent. This is now closer to the lower end of RBI's inflation target,
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which is in the range of 4 per cent; so, the steep correction, particularly in tomato,
onion, and potato prices, the three key components in the CPI food basket. And
additionally, there is a decline in pulses inflation supported by tariff-free imports. For
the pulses that we don't produce adequately for our consumption, we import, but we
made a conscious policy of removing the tariff when the import comes in so that we
don't add to the price of the landed pulses. So, as per the RBI's report on 7"
February, CPI inflation for 2025-26 is projected to be lower, at 4.2 per cent only.

So, food inflation gets triggered when you have an adverse weather condition.
Supply chain disruptions are being managed by a Group of Ministers, who is ensuring
that timely import happens if there is a shortfall in the supply. So, as a result, | think,
with advanced estimates on agricultural production 2024-25 being what it is,
foodgrain production is expected to be at 5.7 per cent. So, the production of rice and
toor dal is expected to increase by 5.9 per cent and 2.5 per cent respectively
compared to 2023-24. So, the prices of food will be well under the inflation radar as
per the advanced estimates which we are getting. But despite that, the Group of
Ministers will be monitoring it. So, what did this Budget do, the current Budget,
which is waiting for clearance? In 100 districts, where agricultural productivity is really
low, we have come up with a scheme called PM Dhan Dhanya Krishi Yojana so that
agri-activities are given impetus, productivity is increased and more produce come
into the market. Many other things are also added in it. There will be Atma Nirbharta
for pulses as we grow as much and all variety of pulses that we consume in this
country. Then there is a comprehensive programme for vegetables and fruits so that
supply remains abundant. A National Mission for High-Yielding Seeds is also brought
in so that production of high-yielding seeds will result in greater agricultural produce
in the market. | have expanded and explained about how Government attempts to get
subsidised dal, subsidised rice, subsidised atta into the market in the name of Bharat
Chana Dal, Bharat Atta, etc. | just want to say how much is already sold in the market
and how that selling is going to help because if you look between the Phase-1 and
Phase-2, 13.8 lakh tonnes of Bharat Chana Dal, 16.0 lakh tonnes of Bharat Atta, 15.3
lakh tonnes of rice are already sold; so does chana whole, moong dal and so on. So,
it is clear that Government’s attempt to remove the stress of price rise is actually
being received in the ground. The efforts will continue. We shall make sure that price
would not be a burden on the ordinary citizens. We shall support this subsidised atta,
wheat and rice and channa dal and so on. As far as inflation management is
concerned, | think, we have made sure that we are addressing the problem. | am not
getting into a comparison game because by now it is very clear who manages inflation
a lot more in time and who does not. The depreciation of the rupee was also
something which very many Members spoke about. | want to spend a minute on it.
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Many of the Members are still here who have been talking about it. The value of the
Indian rupee is influenced by several factors and | am sure hon. Members know about
it. Those factors are the movement of the dollars, the index of the dollar, trends in
capital flows, level of interest rates, movement in crude prices, Current Account
Deficit and so on. Quarter four of 2024 certainly witnessed extensive currency-related
volatility across major countries, not just India. So, Indian rupee, like other Asian
currencies, depreciated against the US dollar on account of uncertainty pervading the
global macro economy. US dollar index rose to 6.5 per cent during October 21, 2024
to January 27, 2025.
(MR. DEPUTY CHAIRMAN in the Chair.)

Major Asian currencies such as the Korean won, Indonesian rupiah and
Malaysian ringgit depreciated by 8.1 per cent, 6.4 per cent and 5.9 per cent
respectively. G-10 currencies also depreciated during this period by more than 5.5
per cent. Forinstance, the Japanese yen, British pound and euro depreciated by 7.0
per cent, 6.6 per cent and 5.8 per cent respectively.
So, we believe overvalued currencies erode national competitiveness as exports
become expensive and domestic companies will have to be given support. So, |
would like to allay the concerns or apprehensions of the hon. Members on account of
INR fluctuation. The Government and the RBI will continue to exercise necessary vigil.
The RBI's efforts in making sure that the Indian rupee is stabilised are several. | would
not want to take the time of the House on it, but these are details which | lay on the
Table. Any hon. Member, who wants to see it, can go into the details of how the RBI
is constantly keeping a watch on the volatility of Indian Rupee.

There was an interesting question raised by the former Finance Minister
regarding reduction of External Affairs budget. In fact, he started his debate
participation by talking about that at the outset. It made me feel why he would want to
start talking on the External Affairs rather than talking about many other Finance
Ministry related specifics. But he wanted to ask about the reduction on External
Affairs budget. “Are we reducing India's global presence?”, was his question. | was
a bit surprised by this. The total expenditure of the Ministry of External Affairs in 2023~
2024 was about Rs.28,914 crores. It included Rs.8,193 crores for payment to the
Exim Bank. And why would it include payment to the Exim Bank! It is because the
Exim Bank was almost compelled towards invoking guarantees against doubtful
debts. The Exim Bank supports a lot of activity overseas, and in the instance of the
payments not coming in time, they will have to invoke guarantee. So, that guarantee
being invoked by Exim Bank will have to be filed up by the Government and,
therefore, Rs.8,193 crore was given in the year 2023-2024. That thankfully did not
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have to be given again. So, to that extent, the amount has come down. That does
not mean, the External Affairs budget has come down, but that unique situation, not
very fortunate but a unique situation, which arose where guarantees being invoked
had to be supported because of bad debts outside, or, it could be a line of credit
given to some country which is in distress, or some other issue, that does not get
repeated. So, to that extent, this year's allocation to the Ministry of External Affairs
does not include that amount. So, the 2024-2025 External Affairs Budget is about
Rs.25,277 crores, which also includes Rs.4,383 crore for payment to the Exim Bank
towards guarantees invoked against doubtful debts. In 2023-2024, we had it; in
2024-2025, we had it, but the year 2024-2025 had half of what was given earlier. In
place of Rs.8,100 crore, it was Rs.4,300 crore. As a result, if the amount provided for
payment to the Exim Bank towards guarantees invoked against doubtful debt is
excluded, the core expenditure or budgetary provision of the MEA in 2023-2024 and
R.E. 2024-2025 is Rs.20,721 crore and Rs.20,984 crore respectively. So, there is no
reduction for the MEA. And, just as a matter of detail, the total amount received from
the Government of India during 2022-2023 to 2023-2024 was aggregated, as | said, to
Rs.8,191 crore. Of the above Rs.8,000 odd crores, an amount aggregating to
Rs.7,160 crore, that is 87 per cent of it, pertains to the LOCs extended prior to May
2014. You had extended it at that time. Sir, you are a Hindi scholar. | do not want to
risk my Hindi. We are bhukt bhogi of what happened prior to May, 2014.

Many hon. Members raised the question about food subsidy. The provision
made under food subsidy 2025-26 is realistic and it factors into the reduced cost on
account of the gains accruing from equity infusion made by the Government of India
for Food Corporation of India. An amount of Rs. 11,000 crores was infused into the
FClin 2023-24. The provision reflects that and rationalizes to that extent. So, this has
helped actually in reduced short-term borrowing. This has to be kept in mind. So,
the infusion has helped.

With regard to fertilizers subsidy, in 2024-25, Rs. 1.64 lakh crores was given.
It has been increased to Rs. 1.68 lakh crore for 2025-26. So, we have not reduced it.
No! Let us also recall that in the purvanchal area, three urea factories, which were
lying idle, have been revived under the Purvodaya scheme, a big scheme which the
hon. Prime Minister believes in and wants to revive the eastern region.These three of
them are in the eastern region. Now, to add further, this Budget has restored Namrup
in Assam so that 12.7 lakh metric tons of urea can be produced. It can also add to the
urea availability and reduction in the imports. So, these are steps taken one-by-one
with a conscious attempt to make sure that the eastern region can grow and grow
well.
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Sir, | am not sure if these questions, which have been raised by many hon.
Members have not been answered with facts earlier. Maybe they were answered
earlier, but | would like to just highlight some of the issues. Many questions have been
repeatedly asked, like, is it a Bihar Bonanza Budget, is it a Budget only for one State,
and does it mean that no other State gets anything, and | have been answering these
questions. So, | just want to highlight some points. There has also been the allegation
that we have not consulted the States before making this Budget. It is not true at all,
Sir. Every year, before the Budget is made, all Finance Ministers from the States
spend a whole day talking about what are the State's priorities. We listen to them
patiently and also include them in our Budget-making process. | have already
expanded on the point that 1.5 lakh crore of rupees is the amount that we have now
made provision for the capital assets for States.

With regard to regional imbalances and infrastructure gaps, PM Gati Shakti
actually tells you about the gaps in the infrastructure programmes. As a result, we are
able to fund them better, and, accordingly, the regional imbalances are being
addressed. Sir, | have already said that Rs. 25.01 lakh crores is what is being
projected to be given in the year 2025-26. So, allegations that the Budget is for Bihar
or only the BJP-ruled States are just unfounded. | want to dispel this thought from the
minds of hon. Members. | will give you the details.

Let us first take the example of Punjab. Shri Nitin Gadkari has informed the
Rajya Sabha in December, 2024 that 38 National Highway projects were sanctioned in
the last three years in Punjab for the development of 825 kilometers of roads,
amounting to Rs. 22,160 crore. It is only for Punjab. As far as Telangana is
concerned, Kakatiya Mega Textile Park in Warangal was announced as PM Mitra
Mega Textile Park. In August 2024, the Union Cabinet approved industrial node in
Zahirabad under the National Industrial Corridor Development Program. These are the
two major big ticket items being done for Telangana. ..(Interruptions).. Sir, in
Jharkhand, Sir,...

MR. DEPUTY CHAIRMAN: Please. Please. ...(/nterrupt/ons)... Renuka ji, please sit
down. It is not going on record. ..(Interruptions).. Renuka ji, please. It is not
permitted.

SHRIMATI NIRMALA SITHARAMAN: Sir, let us hear the hon. Member.
..(Interruptions )...

MR. DEPUTY CHAIRMAN: Hon. Minister, please continue. ...(Interruptions).. AT,
S| ...(FFEH).... 979 H {997 TR BT 41T &b 7 dled, WS ....(TaLTH)...
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SHRIMATI NIRMALA SITHARAMAN: What is that question, Sir? | am quite willing to
answer. Let me hear it, Sir. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Telangana): Nothing has been given as yet.
MR. DEPUTY CHAIRMAN: It is related to the Reorganisation Act compensation.

SHRIMATI NIRMALA SITHARAMAN: Sir, on the AP Reorganization Act and what has
been given to Telangana, as much as | am sure, the other side of the AP
Reorganization Act will immediately get up and ask, “What have you given to us”? |
am willing to answer every question on that. As to what has been given, in particular
for Telangana, in the AP Reorganization Act, | am willing to spend a few minutes on it.
| would probably now, or a bit later mention, and probably | will say this one line at the
beginning, whether it is this party or that party, it doesn't matter. | am talking on
behalf of the State Telangana, people of Telangana, as much as all of us want to talk.
At the time of reorganization, post the Reorganization Act getting passed, Telangana
was revenue surplus. Today, | am sorry to say —I am not picking on any one State;
every State has its issues -- that Telangana is in debt, despite the measures taken by
the Central Government. | will read this out, and | am not blaming this party or that
party, | repeat. But AP Reorganization Act, and to that extent what Telangana should
get, | will say point by point, some of which | will say with your permission, Sir. |
mentioned about Kakatiya Mega Textile Park, Zaheerabad as a corridor nodal point.
Then, Sammakka Sarakka Central Tribal University, is a part of the Reorganization
Act. The foundation stone also has been laid for AIIMS in Bibinagar Nagar, close to
Warangal. On roadways, 2,605 kilometers of national highway has been constructed
in Telangana since 2014, after the AP Reorganization Act. Four greenfield corridors
are being built under Bharatmala project in Telangana. About railways, record railway
budget allocation of Rs. 5,337 crores has been made. Since June 2024, Union
Cabinet approved new lines between Errupalem and Namburu, and between
Malkangiri and Pandurangapuram. Around 753 km of new tracks have been
constructed in Telangana since 2014. Five Vande Bharat trains have been introduced
and started from Telangana. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Please listen. ...(/nz‘erru,oz‘/ons)...
SHRIMATI NIRMALA SITHARAMAN: Forty railway stations are being redeveloped for

Telangana. On Social infrastructure, over 2 lakh houses have been built and
completed under PM Awas Yoajna - Urban. Around 31 lakh household toilets have
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been constructed under Swachh Bharat Mission. Around 38 lakh tap water
connections have been provided under Jal Jeevan Mission in Telangana. 82 lakh
Ayushman cards have been provided. 199 Jan Aushadhi Kendras have been
operationalized. Around 1.2 lakh Jan Dhan accounts have been opened. Over 75 lakh
Mudra accounts have been sanctioned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let the hon. Finance Minister conclude her speech.
..(Interruptions).. No, please. It is not an open discussion. ..(Interruptions)...
Reddy saheb, please take vyour seat. You are a very senior Member.
...(Interruptions)... She has replied in detail. ...(Interruptions)... 9gd [aRAR |
AT Big- fAffRex 9 a9 a1 81 ...(@a9 )... No further discussion.

...(Interruptions)..

MR. DEPUTY CHAIRMAN: Let her speak. Rt 3! gF 910 Rebis uR SITeft| 3mg

qiferql

SHRIMATI NIRMALA SITHARAMAN: Sir, | have added one more. ..(Interruptions)...
| would like to add one more. As per the AP Reorganisation Act, for nine backward
districts of Telangana, we have provided Rs.50 crore for each district which is Rs.450
crore in six installments. We have provided Rs. 2,700 crore for the Backward District
Development for nine districts. All are in Telangana. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Let the hon. Finance Minister continue.

SHRIMATI NIRMALA SITHARAMAN: Sir, Dr. Laxman from Telangana is right in
saying that. | forgot it. Shrimati Indira Gandhi had contested from Medak
constituency. She won from Medak. She represented that constituency. But who
has given the first railway station for Medak? Prime Minister Modi. ...(/nz‘errupz‘/ons)...
Sir, Telangana throbs for Ramagundam. It is very important. Who has helped revive
that Ramagundam for Telangana? Prime Minister Modi. ..(Interruptions)... Sir, the
capacity of Ramagundam after its revival is 12.7 lakh metric tonne. ...(Interruptions)..
This is for record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ..(Interruptions).. No.
..(Interruptions)... She has replied in detail. ..(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: | am not allowing you, Madam. You are a very senior
Member. ..(Interruptions).. Please take your seat. ..(Interruptions).. No.
..(Interruptions)... 39 AHT 93T ... (TIL™)...

SHRIMATI NIRMALA SITHARAMAN: Sir, no State has been ignored under Prime
Minister Modi. ..(Interruptions).. No point getting angry, Sir. ..(Interruptions)...
The point was raised. The point was answered. ..(Interruptions).. Do you want
more? Sir, the point is...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seats. ...(/nz‘errupz‘/ons)... Renuka i,
please take your seat. ...(Interruptions)... T4 H dTd A8l BN, @ISl ...(TALT)...

SHRIMATI NIRMALA SITHARAMAN: Sir, actually, | kept reading only some of the
main things. But more for the sentiment of Telangana...(/nterrupt/ons)... Like
Ramagundam, like Sammakka Sarrakka. ..(Interruptions).. These are very big
sentimental and right points for Telangana. One other right point for Telangana, |
missed out. For that, Sir, | seek your indulgence. Turmeric which is produced in
Telangana is one of the classiest turmeric. Very good quality turmeric is produced in
Telangana. Who gave the Turmeric Board located in Nizamabad? Prime Minister
Modi. ..(Interruptions).. With due respect to the hon. Member who is feeling so
charged for Telangana, we are here equally charged for Telangana.
..(Interruptions)... But we show it through our actions and not by just raising
questions. For every question that is asked -- because it is an emotional issue -- we
are responding by action rather than keep raising the issue. We are showing it
through our action.

Sir, for Jharkhand, in October 2023, the Union Cabinet sanctioned the North
Koel Reservoir Project at a revised cost estimate of Rs. 2,430.76 crore. And that is
for Jharkhand. This Budget is not for Bihar. This Budget is not only for BJP States.
Every State is getting its right due. There is nothing that | am saying. we are giving.
No! States deserve to get it. They will get it. And they are getting it.
..(Interruptions)..

5.00 P.M.

MR. DEPUTY CHAIRMAN: Rajeevji, please take your seat. ...(Interruptions)...
AT NU[hT SiY, HUAT 31T 7Y+ I IR S| 399 H 91 a1 B ... (L. ..
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319 AGD! Blg 91 Rbls UR &1 ST ¥al gl ... (FGL). .. Renukaji, please take your

seat.

SHRIMATI NIRMALA SITHARAMAN: Sir, | would like to respond to one of the points
which the former Finance Minister raised. It was also raised by hon. Member, Shri
Tiruchi Siva; also raised by hon. Member, Shri Saket Gokhale; and also raised by Shri
Raghunadha Reddy from Andhra Pradesh, saying, ‘You have given a certain
projection for direct tax collection, but having foregone Rs. 1 lakh crore in the name of
the tax relief that we have given to persons with income up to Rs. 12 lakh, how is that
number right?” This is a question which has been asked and | think it is a very
important question for which answer should be given. It is not a mistake or we have
not deliberately just put a number. | will explain how mind has been applied and the
Department of Revenue has really looked into the details and only then come up with
a number. In the last five years, our Budget Estimates have been commented upon
by many observers who say, “Yours is a very conservative estimate.” Even for them, |
had just said then and now that ours is not conservative, it is realistic. We do not
overestimate; we are realistic. So, even this year, when we have given the number for
revenue buoyancy, the number is realistic and | will tell you why. ...(Interruptions)...
No, no; | will tell you.

MR. DEPUTY CHAIRMAN: Dr. John Brittas, no comment please! ...(Interruptions)...
SHRIMATI NIRMALA SITHARAMAN: We will answer it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(/Interruptions)... Nothing is
going on record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, “Taxes on Income’ is a broad category. It
includes individuals and taxpaying entities other than companies under the Income
Tax Act of 1961. So, it also includes securities transaction tax. But, in the BE of 2025-
26, in ‘“Taxes on Income’, if you exclude security transaction tax, it is estimated to add
Rs. 13.60 lakh crore. This represents a growth of 13.1 per cent over 2024-25 RE,
which implies a buoyancy of 1.30. If you were to look at the buoyancy, this buoyancy
is lower than the average buoyancy of 1.74 which is obtained in the last five years,
which ends in 2023-24. If | were to take the last five years ending 2023-24, the
buoyancy was 1.74. What we are now saying for this year is 1.30. If | were to look at
not five years past, but only three years past, the buoyancy was 1.94. So, three
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years’ average is 1.94; five years’ average is 1.74; but, what we are giving now is only
1.30. So, there is no way in which we have done any calculation error. Therefore,
even as | explained, that misunderstanding which hon. Member, Dr. John Brittas,
would have in his mind, for instance, the effective tax rate across different categories
of taxpayers for the year 2022-23, is as follows. Effective tax rate for individuals was
12.2 per cent. Then comes ‘Corporation Tax on Companies’. And when | say 2022~
23, it was three years after the 2019 reduction of corporate tax.

Then, on Corporate tax on companies, the effective tax rate was still 23.2 per
cent, which is higher than the individual tax rate. The effective tax rate on companies
is 23.2 per cent. Together with this explanation on the tax, | also want to pick up on
this one comment which the former Finance Minister made. He said, ‘How can the
net tax to Centre grow by 11.1 per cent when Government has given one lakh crore of
tax concession.” The same point was mentioned in a different way. He also said, ‘It is
pure magic not mathematics.” | am sorry; it is pure mathematics. It is pure
mathematics that we have done what we have done, and | will say why we have done
that. The net tax revenue of the Centre is derived after deducting tax devolution to
States from the gross tax revenue. The gross tax revenue for the year 2025-26, the
Budget Estimate, is estimated to grow by 10.8 per cent. So, the tax devolution to
States in the RE of 2024-25, the year in which we are still on, includes an additional
tax devolution from the Union Government to the States, which is one time tax
devolution of Rs. 12,764 crores on account of prior period adjustments which are
required to be done. If this adjustment amount is excluded, then, the tax devolution
to the States in the year 2025-26, the forthcoming year, is 11.5 per cent higher than
the RE of 2024-25. What the net tax to Centre will be, meaning what that amount
which Centre will be retaining for itself is only 10.4 per cent will be. The estimation, net
tax to Centre, is both realistic and also it factors the interest of our States. | would
want to inform the former Finance Minister that it is not magic, it is pure mathematics.
| have explained about these buoyancies.

There was this question about tax cuts benefit, not only the middle class but
also the rich. Again, former Finance Minister said, ‘Oh! You have not just done for
middle class, it is going to benefit even the rich.” And, that is a point on which hon.
Member, Dr. John Brittas will also be keen to know, have | favoured the rich?
..(Interruptions )...

DR. JOHN BRITTAS (Kerala): My point was... ...(Interruptions)..
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MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. Please, you have already raised
your points. ...(Interruptions)...

DR. JOHN BRITTAS: Sir, she is yielding. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, put your question !

DR. JOHN BRITTAS: Sir, she projected an amount on corporate tax. She got Rs.
40,000 crores less, whereas she is projecting 14.8 per cent growth in personal income
tax despite giving a give-away of Rs. 1 lakh crore. That was the question which was
raised. Even then, now, for 2025-26, her growth rate in Corporate and GST is hardly
10 per cent. How is it? That was the question.

SHRIMATI NIRMALA SITHARAMAN: Sir, | thought | have answered one part of his
question, and | will further answer through this response on the point that the former
Finance Minister raised. He said, ‘“Therefore, your claim that you are only benefiting
the middle class is not really completely correct because the measures that you have
taken are going to benefit the rich also.” | am sorry; he is wrong. Tax rates for different
bands of income have also been reduced which is a truth. But what does it benefit?
And, by how much does it benefit the middle class as supposed to by how much it
does benefit the higher income groups; | will just give you a figure. We are all aware
that in this Budget, we have said that up to Rs.12 lakh, ‘nil’ tax, which is 100 per cent
relief for those earning Rs.12 lakh or less. ... (Interruptions)..

MR. DEPUTY CHAIRMAN: No intervention, please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: This is for the middle class, up to Rs. 12 lakhs,
which was already mentioned, but | will tell you later. In the proposed new regime,
suppose the taxable income is Rs.24 lakhs, total income tax in the proposed new
income tax for that group will be Rs.3 lakhs. The relief in comparison to the present
regime is only Rs.1,10,000, which is 26.82 per cent, meaning assessee will be paying
26.82 per cent lesser than the tax that he had paid earlier. On that note, in that way, |
will explain what happens for Rs.50 lakh. Sir, the assessee will be paying 9.24 per
cent lesser. The new tax regime coming in will make somebody who is earning Rs.50
lakh to pay only 9.24 lesser than what he was paying earlier. What if he is earning Rs.1
crore? He will pay only 4.08 per cent lesser than what he has paid. If he is earning
Rs.100 crore, 0.037 per cent only lesser than what he was paying earlier; if he is
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earning Rs.250 crore, 0.015 per cent only lesser than what he was paying earlier; if it
is Rs.500 crores, he pays 0.007 per cent only lesser than what he is paying now. So
have we benefited the rich or is it for the middle class? Hundred per cent lesser you
are paying, meaning you pay no tax, is better than 0.007 per cent lesser than what
you were paying earlier. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Guptaji, please. ..(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: That is a good question. ...(/nz‘erru,oz‘/ons)... Sir, |
am responding and | am not skirting any issue. The question which is coming in the
mind of the hon. Minister is, the way in which questions are being asked on this, he is
right, it makes us feel that they probably are against these tax benefits which are
being given to the middle class. .. (/nz‘errupz‘/ons)... | think they should say it that they
are opposed to this. ...(Interruptions )..

MR. DEPUTY CHAIRMAN: Please take your seat, Guptayji. ..(Interruptions).. Mr.
John Brittas, not allowed. ...(Interruptions).. Mr. John Brittas, please take your seat.

.(Interruptions ).. Nothing is going on record. ..(Interruptions).. % Finance
Minister ! 9Tdl €1 RIS TR ST XE! &1 .(FALT)...

SHRIMATI NIRMALA SITHARAMAN:  No cuts have been made. ..(Interruptions).. |
yielded. | gave an answer, you will never be happy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: She has already yielded. ...(Interruptions)... Please, no
more questions ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, no cut has been made in capital allocation,
which has been explained repeatedly. But | was again surprised to hear from the
former Finance Minister saying “Fiscal deficit has been achieved by cutting capital
expenditure. CapEx has been cut by Rs.1.8 lakh crore. Thus, she saved on the fiscal
target by Rs.43,785 crore. Is it a good policy? | don't know. Is it a good economy ? |
say no.” And left it there saying “You have managed to have fiscal deficit contained
because you cut down on your capital expenditure.” | have repeatedly said, capital
expenditure has not been cut down. Actually, the total effective capital expenditure is
proposed to be Rs.15.48 lakh crore, which is 4.3 per cent of our GDP. So Rs.11.11
lakh crore of the vote on account Budget and July Budget has now gone up to
Rs.11.21 lakh crore, which is 3.1 per cent of our GDP for capital expenditure. So
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where have | cut down? | have not. It is a good augury that the former Finance
Minister has really appreciated and realized the importance of the capital expenditure.
And so, at least, | am glad that he realizes that capital expenditure has greater
multiplier and it is good for the economy, it is necessary to undertake it. And, his
concern that are we cutting down, is well appreciated and | want to assure, ‘No, we
are not cutting down.” But, that concern may be well worth for him to counsel some
of his own party-ruled States, whether it is Karnataka, whether it is Telangana, to
spend on capital expenditure. Please tell them also. But their capital expenditure
moneys are coming down. Congress-ruled States are no longer spending their own
money on capital expenditure. We are giving. We will continue to give. So, former
Finance Minister, may | request him, in his absence, that he should counsel
Congress-ruled states to also spend on capital expenditure. | do not want to get into
data to say during UPA this is what happened but one data is very important. Under
the UPA, capital expenditure as percent of total expenditure excluding interest
payments became half, meaning, it was halved from 31 per cent. In 2004, when Atal
Bihari Vajpayeeji left, it was 31 per cent. It was brought down to 16 per cent when
UPA left in 2014. Where is 31 per cent capital expenditure, Sir, and where is 16 per
cent? Appreciating capital expenditure at least, 64 S, 0¥ 3| Sir, also the
former Finance Minister said, “The Chief Economic Advisor says, ‘get out of the

way’.” And in response, the Finance Minister in the Budget announces seven new
schemes, eight new missions and four new funds. Meaning, the Chief Economic
Advisor has told you to get out of the way, whereas you are coming up with more
schemes! Sir, people of India have made them get out of the Government. People of
India have made them to get out of governance itself. And, more importantly, if you
take back to 1947, Mahatma Gandhi said to the Congress Party, ‘Get out of politics.
Disband it. Get out is for them, Sir. They should disband the party. Gandhi said,
‘Please, you don't need to be in politics. Get out of politics.” But, no, they still
lingering in India's political domain. So, from our side, | want to say, getting out is
something which the hon. Prime Minister has been repeatedly saying, ‘| don't want
red tape. | want red carpet for industry. | will remove archaic laws.” 1550 obsolete
laws have been removed. 40,000 unnecessary compliances have been removed.
And, also decriminalisation has happened for 3,400 offences where people would
have been put in jail. We have removed those clauses. We are, certainly, getting out
and the CEA reminds and tells, ‘show us many things that the Chief Economic
Advisor is independent and does say things for all the country.” | want the State
Governments also to follow this route of remove archaic laws. Get out, get out, get
out! I wish the former Finance Minister tells the Congress Governments to please get
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out of the way. You don't disturb people. They want to be entrepreneurs, they want
to grow; So, Jan Vishwas Bill were brought by us. We removed the Angel Tax so that
the start-ups can function. And, the notorious retrospective Act which was brought
during UPA was removed by hon. Prime Minister, which was a regressive Act. Yes!
Sir, the last point before that, | have two specific responses for two Members who
spoke much later than when | left this place. Sir, the former Finance Minister.
..(Interruptions)..

SHRI SANDOSH KUMAR P (Kerala): Madam, please speak about Kerala.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: Please. No comments. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: There is one point which we can repeatedly
remind ourselves. | will say that. About Kerala! Sir, this is former finance minister
who said, ‘There is a Government, but there is little governance. There is no
philosophy, so there is no policy.” | am urging the former Finance Minister to
recapture the wisdom and fast-sightedness of Dr. Manmohan Singh. Former Finance
Minister said this and | listened to him carefully. Sir, ‘philosophy’ and ‘vision” was the
way in which 1991 opening happened of the Indian economy. They gave up, within six
months, all the conditions put on India for opening up of the Indian economy. And,
they just forgot reforms after that! So, ‘vision” was there, but it remained only on
paper! And, Sir, not till Shri Atal Bihari Vajpayee came has the momentum on getting
reforms gained. You got your roads built for the country and rapidly changed the
nature in which businesses are done. They all started happening. Sir, ten years after
that, there was again Iull for ten years! Once we entered into office in 2014, we
started all over again and reforms are happening. So, ‘vision” was there. And,
whether under compulsion or otherwise, you opened the Indian economy. But, it did
not persist. It was a brilliant Government and brilliant Budget. Right! It made history.
No doubt. | don’t know this connection; but | want to put it on record. It was from
that Government the former Finance Minister resigned! | know whether he resigned
on his own account or he was asked to go. If that was the Government about which
he was telling, ‘Oh! It was a brilliant Government. It had a vision’, Sir, you resigned
fromit! | believe, you resigned, or, you were asked to go.

SHRI JAIRAM RAMESH: But he came back again. ... (Interruptions)...
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SHRIMATI NIRMALA SITHARAMAN:  Alright. Never mind. You can defend. He did
leave and then he went to three different parties. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No comments, Jairam Rameshii. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: He went to even a regional party — TMC. He
went to a regional party — Tamil Manila Congress! So, such a great Government
about which | am being told, ‘Oh! You should remember. It had a vision.” You could
not have left that visionary Government then. You left, Sir. You left.
...(Interruptions )... Sir, there are two things...

SHRI SANDOSH KUMAR P: Madam, what about Kerala?

SHRIMATI NIRMALA SITHARAMAN: | will come to Kerala, certainly. Hon. Member,
Jaya Bachchaniji, spoke passionately about how the film industry is being neglected.
She also said, ‘Leave aside the GST. All single screen theatres are shutting down.
People are not going to movie halls. There is no cut in the Entertainment Tax.” Sir, |
just want to explain this a bit for the benefit of all hon. Members. There is no
Entertainment Tax levied by the Union Government. First thing is clear. Second,
Entertainment Tax levied, previously, by the State Governments was subsumed into
GST. ltis correct. Then, the Constitution still allows the State Governments to make
laws with respect to taxes on entertainment and amusements to the extent levied and
collected by the Panchayats and Municipalities. This is under Entry No. 62, List-Il of
the Seventh Schedule. Sir, Regional Councils or the District Councils can also levy.
So, levy of taxes on entertainment and amusement is by the local bodies which is a
State Subject. There is no Central jurisdiction on it. So, there is no question of
increasing or reducing it; none of that is with me. Before the GST, the tax on
entertainment services averaged around 30 per cent. Movie tickets attracted various
entertainment tax, while a combined 20.5 per cent VAT and Service Tax applied on it.
It also applied to food and beverages at theatres. Some States had Entertainment Tax
as high as 100 per cent! Now, the service of food and beverages in movie theatre
attracts a mere 5 per cent GST. Sir, only 5 per cent GST is levied on items in food
stalls in theatres or now on notorious and infamous popcorn. Sir, only 5 per cent GST
is levied.

Sir, multiple GST Council meetings have discussed -- | can give you the dates - 19th
May, 2017, 11th June, 2017, 22 December, 2018 -- for reducing GST on movie
tickets. In 2018, a decision was taken that on tickets costing Rupee 100 or above
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Rupees 100, only 18 per cent GST will be charged. Earlier, it was 28 per cent. For
movie tickets below 100 Rupees, only 12 per cent GST will be applied; whereas,
earlier, it was 18 per cent. So, GST Council has reduced GST on movie tickets.
Then, hon. Member Jaya Bachchanji said, “We do not believe in just photo ops with
film stars. We work for the development of entire media and entertainment sector,
which includes..”. She said some things. Sir, | want to say, for all those, we give
respect to everybody. One of the major steps taken by this Government is that the
Cabinet has recently approved the Waves 2025. India will host, for the first time,
World Audiovisual Entertainment Summit, called Waves, in Mumbai between 1st and
4th of May 2025. It will bring together media CEOs, entertainment icons, creative
minds from all over the globe. The Summit aims to position India as a global hub for
media and entertainment, offering unparalleled opportunities for collaboration and
showcasing Indian talent. So, | want hon. Member Jaya Bachchan to know that we
have not forgotten the film industry. On the contrary, we are lifting it to such a level
where all States can display their talents, and the movie industry or, what you call, the
audio visual capacities, which they have, can also be displayed. In September 2024,
the Cabinet also approved establishment of the National Centre for Excellence for
Animation, Visual Effects, Gaming, Comics and Extended Reality. That has also been
already cleared by the Cabinet. The Government has facilitated the signing of co-
production treaties of India with 15 different countries, so that co-producing of films
will be possible. And, for facilitating shooting in India of films, a single-window-
clearance mechanism has also been created with the Film Facilitation Office. So, we
have not forgotten the film industry. Also, hon. Prime Minister, in his Man Ki Baat, has
also spoken about the 100th birth anniversary of several iconic figures. In the last Man
Ki Baat, he spoke about four cinematic legends, Raj Kapoor, Mohammad Rafi,
Akineni Nageshwar Rao and Tapan Sinha. They all have been remembered for their
birth anniversaries and so on. So, | find it odd that hon. Member, Jaya Bachchaniji,
has expressed her angst about how film industry has not been supported, whereas
she will well remember hon. Member of Parliament today in the Lok Sabha, Ms.
Kangana Ranaut, under the MVA Government, which her alliance supports, was
intimidated in September 2020 at Pali Hill, Mumbai. In a notice of 24 hours, which
was given to her, demolition happened. And, till the Bombay High Court interfered,
the demolition was happening. Hon. Member, Jaya Bachchanji, should be talking to
her alliance parties about how film industry is being ignored, how they are being put to
suffering. ...(Interruptions)... And, of course, | do not need to go back to talking
about how Hridaynath Mangeshkar, the brother of Lata Mangeshkar, could not even
work in All India Radio. He was fired because he was composing and singing not to
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please the Congress party. And, also, Majrooh Sultanpuri was jailed in 1949.
...(Interruptions)... And, Dev Anand was threatened for not supporting the
Emergency. And, Kishore Kumar was also pulled off the air. So, about film industry,
about film... ... (Interruptions)... Yes, | will come to that.

MR. DEPUTY CHAIRMAN: Please take your seat. ...(/nz‘errupt/ons)... No; nothing is
going on record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: | will come to Kerala. ...(/m‘errupz‘/ons)...
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: | will come to Kerala. Hold on.
...(Interruptions )... Jayaji also was very, very ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... No, no, no. Let her speak.

SHRIMATI NIRMALA SITHARAMAN: Jayaji was also worried about film industry.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)... No, no; no
cross-talk. Please take your seat. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: You wanted on Kerala, | will come back to
Kerala. ...(Interruptions)... Now you want something else. You can't just go on
throwing the gauntlet like that to me. | will take each one of them and answer you.
...(/nterrupt/ons)... No good, no good. ‘Everything is so expensive’ was a worry,
hon. Member, Jaya Bachchanji's worry. | want to say, Sir, ‘No poor Jaya! All of you
are poor; | am also poor. But the questions asked will have to be answered. Right?
...(Interruptions )... But so much was said. So much was said. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Tiruchiji, let her speak.
SHRIMATI NIRMALA SITHARAMAN: Sir, when the Government is doing so much, |

need to take time to answer. Do you want me to just normally mention one thing and
go away? | will say everything that this Government is doing because we are doing
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that much and more. ...(Interruptions)... Sir, if 90 Members can speak and we have
heard it all, | will not be allowed 90 minutes to answer! ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please.

SHRIMATI NIRMALA SITHARAMAN: Unbelievable, Sir. You don't want ninety minutes
of answer. | have heard 90 Members. ...(Interruptions)... Sir, she had a concern
that people have stopped watching films. People have not stopped watching movies.
They probably are viewing OTTs. | just want to say how the OTT sector is booming in
India -- Disney and Hotstar, 400 million active users; Netflix 3-plus million paid
subscribers; and Amazon Prime Video, 4.4 million paid subscribers. According to a
FICCI EY Report, OTT market will hit 12.5 billion US dollars by 2030, and, already,
there are 448 million OTT viewers in India, which is second only to China. That is the
growth that India in regional languages and in Hindi is having in the OTT sector. So,
film industry will not have an issue, Sir, and the Government is quite seized of the kind
of response. ... (Interruptions)...

Sir | just want to make one broad reference because the hon. Member, Shri
Raghav Chadda, is seated here. | got to know that he is a Chartered Accountant.
Sorry, | didn’t know it earlier. | must confess. Probably, | have forgotten. Pardon for
that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, Dr. John Brittas. Please.

SHRIMATI NIRMALA SITHARAMAN: Because, repeatedly, | don't see the strength of
a Chartered Accountant coming in your interventions. So, it makes me question, ‘Am
| really right in thinking that you are a Chartered Accountant? ...(Interruptions)... Sir,
| want to say, ‘marginal relief.” ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)... No, not
allowed. ...(Interruptions)... JMYH! Bls 919 Rbls IR F81 S I8! 2l ...(FII ). ..
Only Finance Minsiter’s speech is going on recrd. ...(Interruptions)... No. Please.
Y TN ...(—GHH)... Hon. Finance Minister, please speak. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: You should please listen and go to your Finance
Minister in Kerala and ask this question about GST. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please.
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SHRIMATI NIRMALA SITHARAMAN: Sir, if the hon. Member has a question to clarify
on GST, equally and more competent will be the Finance Minister of Kerala to answer.
He should seek clarification from him. ...(Interruptions)... No, no, you have had
doubt and | am ready to answer; but if it is on GST, | would equally appeal to you to
please contact your Finance Minister and ask him. Sir, about the 12 lakh rupees, |
honestly want to request humbly the hon. Member, Raghav Chadha ji, to kindly not
mislead the House; | don't mean he intended to do. | don't think he intended to
mislead the House, but the way he popped up the whole detail about the personal
income tax which has come in this Budget, 2025-26, we have issued FAQ. Just as
soon as | finished my speech, the FAQ was put out. Lots of people who asked the
questions have all been comprehensively given explanation. For an hon. Member to
come to the House and say, ‘No, you will pay entirely for every rupee post your Rs. 12
lakh salary’ is not okay. No, the marginal relief takes it further down. You do not need
to pay till about Rs. 12,75,000; you do not end up paying much. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raghav Chadha, you have already spoken.
...(Interruptions )... She has already replied. ...(Interruptions)... No, it is not going
on record. Please, take your seat. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, for his understanding ...(Interruptions)...
Hon. Member, Shri Raghav Chadha, kindly indulge me. | will give you figures, number
by number. Listen to me. Sir, suppose a person earns more than Rs. 12 lakhs — that
was his core worry — say, Rs. 12,110,000, the tax without marginal relief would have
been Rs. 61,500, whereas with tax, marginal relief which is given in the Budget, he
pays only Rs. 10,000.

SHRI RAGHAV CHADHA (Punjab): But, what happens to ... (Interruptions)...
SHRIMATI NIRMALA SITHARAMAN: Now, what if a person earns Rs. 12,50,0007
The tax without marginal relief ...(Interruptions)... Listen, please.

...(Interruptions )... You misled the House. At least hear it now. ... (Interruptions )...

MR. DEPUTY CHAIRMAN: Mr. Raghav Chadha, please take your seat.
...(Interruptions )... | have not allowed you. Please take your seat.
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SHRIMATI NIRMALA SITHARAMAN: Sir, if a person earns Rs. 12,50,000, tax without
marginal relief for him would have been Rs. 67,500. But, with marginal relief offered,
he will pay only Rs. 50,000. Suppose he is earning Rs. 12,70,000, without marginal
relief, he would pay Rs. 70,500 whereas with marginal relief, he pays Rs. 70,000.
And it is only when he reaches Rs. 12,75,000, that his tax will be Rs. 71,250, with or
without marginal relief.

SHRI RAGHAV CHADHA: That is exactly my point. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: All right. That is it. Do you expect me to go on
till Rs. 20,0007 ... (Interruptions)...

N Sywuufa: R g fag 520 it &) 919 Rrs 0= S W& 81 ..(agM )...
319 96 STU| X I<b disturb T BV, 3T IS| ... (SGLH). ..

SHRIMATI NIRMALA SITHARAMAN: Mr. Raghav Chadha being a Chartered
Accountant, | repeat, is only misleading rather than informing people.
...(Interruptions )... And it is put out openly. There is no hide and seek in this. This
is put out there. The calculation has been put out openly. And a Chartered
Accountant keeps repeatedly saying... ... (Interruptions)... That is exactly what | am
asking. | am saying that in writing and orally. What more does he want? | have not
hidden anything. ...(Interruptions)... Also, Sir, | want to highlight Kerala before | go
off to other issues. Hon. Member here said, | have not said much about Kerala. On
August, 2024, the Union Cabinet approved an industrial node in Palakkad. The
Kannur Airport was operationalized under RCS UDAN scheme. Site clearance was
granted for construction of a Greenfield airport at Kottayam. ... (1 /nterru,oz‘/ons)...

it STAHTRT : ©AIST, 379 §S| ...(GEH).... Please listen. ... (interruptions)..

SHRIMATI NIRMALA SITHARAMAN: One thousand and three hundred kilometres of
National Highway have been constructed in Kerala since 2014. ...(Interruptions)...

st Syavmfy: W*ﬂ?rr, MY 931 You may listen to the response to your queries about
Kerala. ...(Interruptions)...

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, what about Wayanad?
...(Interruptions )...
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SHRIMATI NIRMALA SITHARAMAN: One thousand one hundred and twenty-six
kilometres of National Highway corridors are being developed under Bharatmala
Pariyojana in Kerala. Sir, | would continue but they would say, you have not said
anything about Kerala. The moment | start reading the list, they would shout me
down. ls this fair, Sir? ... (Interruptions)...

st Iyaufa: R g fag 520 it &) 919 Rre TR ST W& 81 ..(ad )...
39 IS S| ....(STGL ). .

SHRIMATI NIRMALA SITHARAMAN: Talking about metro, India’s first water metro,
the Kochi Water Metro, was inaugurated by Prime Minister, Shri Modi, in April, 2023.
Thee Kochi Metro was inaugurated by Prime Minister, Shri Modi, in 2017. Twenty-five
kilometres of metro rail have been operationalized since 2014.

MR. DEPUTY CHAIRMAN: Dr. John Brittas, please take your seat.
...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: There has been a record railway budget
allocation of Rs. 3,042 crore for Kerala. 125 km of new tracks have been constructed
in Kerala since 2014. ...(Interruptions)... Two Vande Bharat trains have been
started. Thirty-five railway stations are being re-developed. Talking about social
infrastructure, 1.6 lakh houses have been built under the PM Awas Yojana; in 2.5 lakh
households, toilets have been constructed under the Swachch Bharat Mission.
...(Interruptions )... 21 lakh tap water connections have been provided under Ja/
Jeevan Mission. Sir, 82 lakh Ayushman cards were provided; 1,500 Jan Aushadhi
Kendras were operationalised; 66 lakh Jan Dhan Accounts were opened; 1.6 crore
Mudra Accounts were sanctioned. That is for Kerala. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: John Brittasyi, please take your seat. Nothing is going on
record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Now, their talk about Bengal being denied its
due share. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take vyour seat, Dr. John Brittas.

...(Interruptions)... All the Members who are standing, | request you, please take
your seat. ...(Interruptions)...
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SHRIMATI NIRMALA SITHARAMAN: Bengal denied its due share being peddled
about and the imagined discrimination against West Bengal. ...(Interruptions)...
Like every other State, PM Awas Yojana-Gramin (PMAY-G) is being implemented in
West Bengal since 2016-17. The Government has released Rs.25,798 crore as Central
share to the State since 2016-17. However, complaints of irregularities in the
implementation of PM Awas Yojana, including selection of ineligible households for
Awas Plus 2018 list, removal of eligible households and branding violations were
received. Similar things have happened about MGNREGA also. The people of Bengal
are survivors and | am sure they will get over the obstruction which has been imposed
by the Party. But, on the specific issue which was raised by Shri Saket Gokhale, the
Union Government allocated Rs.172 crore to Andhra Pradesh, Rs.147 crore to Bihar,
Rs.151 crore to Gujarat, Rs.200 crore to Madhya Pradesh and Rs.154 crore to Uttar
Pradesh for tourism projects according to an official statement in Lok Sabha.
...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will give you the point of order.

SHRIMATI NIRMALA SITHARAMAN': This was raised and he also further said, ‘Not a
single rupee was given to West Bengal. Moreover, the Centre has not even included
any tourism site from Bengal in the schemes’. It was said during the Question Hour
and | quote Minister Gajendra Singh Shekhawat's response here and this is
emblematic of the issue between the Member, who thinks Bengal is not receiving
anything and the Government. Here, we go by the facts. And what was Gajendra
Singh Shekhawat's facts? He said, ‘We reached out to the Government of West
Bengal four times in writing and even spoke personally to its representatives,
requesting them to submit project proposals. Despite our repeated efforts, no
proposal was ever sent by the State. So, the Centre is not showing any step-motherly
treatment. It seems that West Bengal's own administration is failing to act’. So, |
want Bengal also to know that there is no ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Finance Minister, he has a point of order. Derekji,
what is your point of order? Under which rule are you raising it ? ...(/m‘errupz‘/ons)..
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SHRI DEREK O’BRIEN (West Bengal): Sir, it is within the rules ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Under which rule are you raising it? ...(Interruptions)...

SHRI DEREK O’BRIEN: It is within the rules. ...(Interruptions)... Let me finish. It is
within the rules ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN : Sir, with your permission, if there is no rule, | am
going ahead. The point of objection is being raised. If there is no rule, with your
permission, | want to go ahead. ...(/m‘errupz‘/ons)...

SHRI DEREK O’BRIEN: Sir, it is Rule 239. ...(/nterrupz‘/ons)... Within the rules, | was
asking for it for the last three minutes. Now, 239 is the Rule. | just bring it to your
notice. It says, “When, for the purposes of explanation during discussion or for any
other sufficient reason, any Member has occasion to ask a question of another
Member on any matter then under the consideration of the Council, he shall ask the
guestion through the Chairman.” That is the rule. Besides this rule, | have Rule 322
on my computer, referring to a Chaiman’s ruling, ‘debate State matters’. That is a
ruling. Please pull out Rule 322 on your computer, and | am asking the question. | am
reading. ‘State matters - without prior notice, nothing should be said derogatory
about a State Government’. That is the rule. ...(Interruptions)... That is a ruling.
...(Interruptions)... Now, | come to my question. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will give my ruling later on. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, on 239, my question is there. | have a pointed question to
the Finance Minister. ...(Interruptions)... You answer me ‘yes’ or ‘no’. Rs.7,500
crores owed to MNREGA for Bengal; 99.2 per cent compliance has been made, but
where is the money for MNREGA and Awas Yojana? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(/Interruptions)... You have put
your question. ...(Interruptions)...

SHRI DEREK O’BRIEN: Do not tell us about who gave the money ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Hon. Finance Minister ...(/m‘errupz‘/ons)... Nothing else is

going on record. Please take your seat. ...(Interruptions)... There is no point of
order. ...(Interruptions)... The Leader of the House.
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THE LEADER OF THE HOUSE (SHRI JAGAT PRAKASH NADDA): Sir, nothing
derogatory against any State Government has been said. They are trying to politicise
the issue. They raise issues and they try to give an impression that some injustice is
being done to a State. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. 3TId! ®is §1d Rdbls UR 8] oI
B Bl ...(aE). ..

SHRI JAGAT PRAKASH NADDA: s it a fish market? Are they making it a fish market?
...(Interruptions)... They do not have even the decency to hear. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... HIF=I S,
HATET & A1 Y -GN W g1 DY AR G | ... (FaLH). ..

SHRI JAGAT PRAKASH NADDA: They have only one thing to put charges.
...(Interruptions)...

it TR : 3T 91 & Rebls TR ST E Bl ... (FaLH). ..

SHRI JAGAT PRAKASH NADDA: Sir, nothing derogatory has been said against any
State Government. That is number one. Number two, they have raised issues that
they are not getting justice in the respective States. The Union Finance Minister is
answering one by one the issue how the Government of India, the Modi Government,
has given more than justice to their States and how the Government of West Bengal is
not responding to the fiscal laws and rules. That is what she is trying to say.
...(Interruptions)... Now, Sir, | would like to request you that there should not be
any point of order and let the Union Finance Minister give the answer in complete.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let her speak.Nothing else is going on record now.
...(Interruptions)... Yes, hon. Finance Minister.

SHRIMATI NIRMALA SITHARAMAN: Sir, there were questions about how our
Government is, probably, not doing adequate for the MSMEs. ...(/nterrupz‘/ons)... I
want to make it very clear that in the last three Budgets, we have been repeatedly
taking step after step, and in this Budget also, many steps have been taken to
strengthen MSMEs for accelerated growth and enhanced remittance, enhanced
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credit limits. ...(Interruptions)... So, micro and small enterprises have been given
credit guarantee cover from Rs.5 crores to Rs.10 crores. ...(Interruptions)...

(At this stage, some hon. Members left the Chamber)
7t SUFUTRY: AT AEI, AT MY A -391 HIe W MY |...(TIEH)....
SHRIMATI NIRMALA SITHARAMAN: For start-ups, the coverage has been...

it STHTTRT: AT I 9| ... (GEH)....

SHRI JAGAT PRAKASH NADDA: Sir, they do not have to answer the people of West
Bengal; they have to answer their leader, Ms. Mamata Banerjee, and that is why they
are doing all this. ...(/Interruptions)...

SHRIMATI NIRMALA SITHARAMAN : Innovative financial tools have also been brought
in for customised credit cards, and the credit card offering is about Rs.5 lakh.
Support for the first-time entrepreneurs has been given. New firm loan scheme has
been offered with up to Rs.2 crores for the first-time entrepreneurs for the next five
years, particularly the SCs/STs and entrepreneurs who come from those
communities. We have given leather and footwear industry enough support so that
their businesses can grow and leather sector has also has been given enhanced
importance. Imports for wet blue leather are now fully exempt from basic Customs
Duty so that crust leather export is freed from a 20 per cent duty to encourage
domestic value addition and export.

The National Manufacturing Mission has also been given funds. The EV and
mobile production is also being increased. The import of several of the critical
minerals has also been enabled. So, very clearly, the steps taken in July, 2024
Budget are being continued even in this Budget. So, MSMEs have always received a
very important place in our Budget-making.

SHRI TIRUCHI SIVA (Tamil Nadu): What about Tamil Nadu?

SNt ST UBIeT A R, §999 H 89 Al o1 hRd ¥ b fobebe & 79 9 S BIs o
BRA Il oY, 1 98 fJdhe I@re Bxh act ol Al ..(FaeM)... J31 3791 909 IS
31T 1T, 79 geril ER 91et | QT Tl 89 90 Wehdd 1 i, I7dh Ueb-Tdb faig
DI & H IGHR [T A3 HBIGAT TART BR I STA1d < 3R ST STd1d G bl
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e d 91 81, a1 A fddhe IS b Il <! ...(FaYM)... Ga Bl fdbe IS B
el & | IR, I8 AqaId WRORisT & [qog 81§ =g fob gast qRI= 9ret - 99 371
gfEHT &b UG &b BRI B GHI Id] FRTIC 9@l Ol I8 &, alldh [ 9l 84
gred © T I MM I | I 3 gg1 & foTU B W B g1 al &1 9 3R q1ET ¥ b
9 T w37 point wise ST < Y81 8l, AT d B! Gril I8 STAE Had [ HAT T8
é‘rﬂ%,this is the answer of the Government being given with full responsibility. STd 39
responsibility & I d a1 Il %, then, the Opposition should also take it in that
spirit.

SHRIMATI NIRMALA SITHARAMAN: Sir, since very senior Member, Shri Tiruchi Siva
is saying ‘What about Tamil Nadu’, | think, | should list out what is being done for the
State of Tamil Nadu. With due respect... .. (/m‘errupz‘/ons)... Do you want me to sit
down? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tiruchi Siva ji, first, you have to take the permission of the
Chair.

SHRI TIRUCHI SIVA: Sir, | wish to say something important.
MR. DEPUTY CHAIRMAN: Please be brief.

SHRI TIRUCHI SIVA: The Tamil Nadu Government asked for two major important
metro projects, Madurai and Coimbatore. Nothing has been said in this regard. Apart
from this, pending dues of MNREGA and SSA have not been given and they are still
pending with the Union Government. Also, with regard to the PMAY, the State
Government has spent its entire share but the Union Government has not given what
it has to. At least, say something about these two important metro projects.

MR. DEPUTY CHAIRMAN: Thank you. Now, hon. Finance Minister.

SHRIMATI NIRMALA SITHARAMAN: | wanted to start with something but | will reserve
it for the end. Let us talk about Tamil Nadu. The Chennai Metro Rail Project, Phase-
2, was announced as the ‘Central Sector’ project, costing Rs. 63,246 crores, of
which, 65 per cent will be financed by the Central Government. The Tamil Nadu
Defence Industrial Corridor was inaugurated in January, 2019. There have been
different statements at different times. | would like to say, subject to correction, as |
do not keep an account of these statements, investments worth more than Rs.
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30,000 crore has already happened. This has been said by Ministers, both of the
older dispensation and the current dispensation. | do not have the latest number. But
when the Defence Industrial Corridors (DICs) were announced by Prime Minister
Modi, the first corridor was announced for the State of Tamil Nadu. So, to think
constantly that ‘Oh, Tamil Nadu has not got it" is not right. The UP corridor was
announced far later. Tamil Nadu was at the priority when it came to Defence Industrial
Corridors. PM-MITRA Mega Textile Park was announced in the Aspirational District of
Virudhunagar. Foundation stone for AIIMS, Madurai was laid in 2019. With regard to
Railways... ... (/m‘erru,oz‘/ons)... No, no. It is all right.You can always keep on moving the
milepost.

MR. DEPUTY CHAIRMAN: Hon. Members, please do not comment while sitting.
Please do not speak without permission.

SHRIMATI NIRMALA SITHARAMAN: Now, | will have to say what | wanted to say in
the beginning, which | reserved for the end. It cannot be a narrative where it is only
the Centre’s fault. | want to quote two examples, and | want to quote these two
examples with full responsibility. Sir, see the consciousness with which they point out
every single detail, but where were they earlier! They were alliance partners with the
Congress at that time. .. (Interruptions)..

SHRIMATI NIRMALA SITHARAMAN: Hold on. You can’t stop me like this, | am sorry.
...(Interruptions)...

SHRI M. MOHAMED ABDULLA (Tamil Nadu): We don’t agree.

SHRIMATI NIRMALA SITHARAMAN: | will say this. | am answering you.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: #“| am answering you only. It is your duty to
listen patiently. If you are so angry. | will give the reply in Tamil.” Sir, they were
alliance partners. When Congress Implemented a ban on Jallikattu, where did you
go? You were partners with that Government. Why didn't you question the Congress

& English translation of the original speech delivered in Tamil.

Contents Page t



142 [ RAJYA SABHA ]

Party about the banning of Jallikattu? Why didn't you question why they were doing
it? It is wrong to criticise Mr. Modi that he is always working against the interests of
Tamil Nadu. You are always criticising him. It is wrong. Do you have the courage to sit
patiently and listen to the reply? Sir, there is some Member who thinks | am saying
things which are not related. | will say it because it was Prime Minister Modi who did
it, despite a silent partnership and a result which was against the people of Tamil
Nadu. Jallikattu was banned in Tamil Nadu when they were partners with Congress.
It was Prime Minister Modi who removed it from that list. Do you have the courage to
sit patiently and listen to the reply ?

That is one example, Sir. | will say the second example. Be patient and have
strength in your mind. Have a strong mind to listen to the reply and convey it there. |
will reply with a strong mind. Please listen. Sir, second example. You are speaking
about the metro. | would like to explain about the metro, Sir, Chennai metro.
...(Interruptions)... You can't tell me that | can't say. You can speak anything you
like. ...(Interruptions)... They are criticising me. Can "t | reply? | will speak. | got his
permission to speak. You can't tell me that | can't say. | don't know whether he
understands Tamil or not. Mr. Siva, you have raised the issue twice since this
morning. | am watching it. Mr. Siva, you are not speaking the truth. | am sorry to say
this. ..Please speak to Mr. Siva.” | will say it in English, Tiruchi Siva is a very senior
member. | respect him. We have had a lot of exchanges about differences in
ideology. We have been talking. This is something which goes on. But since he
raised the issue of metro, again | am saying, it was the decision of the State
Government not to have the Centre do it and it was a decision that they will do it
themselves. This Government or that Government, | am not getting into the picture.
Now, if the State Government has chosen to do it, it is their decision. And in a press
conference later, when it was all charged against us saying, your Urban Development
Ministry is not sanctioning; you were supposed to get multilateral banks loans; you
are not giving; Modi is not doing anything for Tamil Nadu, | wish to say, | was there
and | explained that initially the Central Government said, we would get the
multilateral assistance and support the Chennai Metro Project phase 2. The State
Government, whichever the State Government was, chose not to have it from the
Centre. They said, ‘No, we will do it ourselves’. All right !

SHRI P. WILSON (Tamil Nadu): No, no, that is not correct.

SHRIMATI NIRMALA SITHARAMAN: Excuse me, Sir. | am the Minister. | was in the
discussion when your Ministers had come. | was a Minister at that time. | heard it.
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...(Interruptions)... Hon. Member, Wilson, please go, check it up with your own
Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Wilson, please.

SHRIMATI NIRMALA SITHARAMAN: No, no, | am sorry. | have said this even in a
press conference in Tamil in Tamil Nadu. | am saying it in English in Rajya Sabha. We
honoured that decision of the State Government and left it and said, whenever you
want to think about it, come back. If you want, | will get the multilateral loan.Then,
last year, Prime Minister Modi said, we will do that for them because hon. Chief
Minister from Tamil Nadu had come, met up with the Prime Minister and said we
would want you to take it and the Prime Minister conceded. This is on record. So,
two instances, where the Central Government volunteered to say &"Dear Tamil
friends, Jallikattu is yours.You can legislate a law in support of it. You can make
necessary amendments. "

6.00 P.M.
It is in your powers to change it and say that Jallikattu will be allowed in Tamil Nadu.

MR. DEPUTY CHAIRMAN: Hon. Finance Minister, just one minute. Hon. Members,
the reply to the discussion on the Union Budget, 2025-26 is under way. If the House
agrees, we may sit beyond 6.00 p.m. to conclude today’s Business. Do | have the
leave of the House to extend the sitting beyond 6.00 p.m.?

SOME HON. MEMBERS: Yes, Sir.
MR. DEPUTY CHAIRMAN: Thank you.

SHRIMATI NIRMALA SITHARAMAN: Sir, in both the instances, the Centre kept on
saying that we are willing to do it. But when it happened, even though they were
alliance partner with the Congress, they did not stop it. We did not hold it against
them. We came and explained that it is not us; it is not Prime Minister Modi who
halted Jallikattu. On the contrary, we helped. Even in the Supreme Court, we said,
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“It should be part of Tamil Nadu's culture. So do it.” That was done by us. So was
this one. Metro was also done by us. ..(Interruptions)... On Highways, Sir, 4,100 km
of National Highways was constructed in Tamil Nadu since 2014. Five greenfield
corridors being built under Bharat Mala project in Tamil Nadu. Salem Airport
operationalised under UDAN. New integrated terminal building, phase one of
Chennai International Airport, developed at a cost of Rs.1,260 crore. On social
infrastructure, over 12 lakh houses built under PM Awas. Nearly 59 lakh households
..(Interruptions )... Toilets constructed under Swachh Bharat mission. Nearly 89 lakh
tap water connections provided under Jal Jeevan mission. Seventy-eight lakh
Ayushman cards provided. Sir, 1,350 Jan Aushadhi Kendras were operationalised.
1.6 crore Jan Dhan accounts opened and 5.7 crore Mudra accounts sanctioned.
Tiruchi Airport. Hon. Minister Dr. Murugan is also saying about it.

MR. DEPUTY CHAIRMAN: Hon. Finance Minister, please continue.
..(Interruptions )... Hon. Finance Minister, is your reply complete? ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Yes, Sir.
MR. DEPUTY CHAIRMAN: Please take your seat now. ..(Interruptions).. Hon.
Members, there are 23 permitted Special Mentions for today. Special Mentions of

those hon. Members who are present now shall be deemed to have been laid on the
Table of the house.

SPECIAL MENTIONS"*

Demand for Railway Over Bridge at the Railway Crossing No.143 on Amirgarh-
Dabela-Ambaji Road in Banaskantha District
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* Laid on the Table.
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